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P l i E S E N T :

T h e  H o n ’ b lo  the ( 'h i e f  J u s t ic e , Vice-President,
in  th o  C h a ir .

Hon’ble Sir II. B. E.
Frero,

K ig h t  H p n ’b le  J .  W il 
s o n ,

H .  B . I la r in g t o n ,  E sq .,

H . F orl)P s, E sq .,
A .  S c o n c e ,  E s q .,

a n d
I l o n ’ b le  S ir  M . L .

W e lls .

KOON'CH AND CALPEE.

T oe  v i c e - p r e s i d e n t  rea l a 
me8aa"e, informing tho Lcgi-lative
(.'ouocil tliat the (Jovernor-General
hud assented to the Bill “  to remove
tbo Per^unnahs o f Koouch and Calpee
in Zillah Jaloun, from the 0|.eraliou of
tlie General Eegulutioua.”

INDEMNITY.

M r . HARINGTOiSr presented the
Eeport o f the folect (Committee on the
Bill “  to indemnify Olficers o f Govern
ment and other persona in respect o f
finea and contributions levied, and
acta done by them during tho late
disturbaucea.”

DEBTORS AND CllEWTORS. •

S i b  M O lipA TJN T W E L L S  movrd
the first reading o f a Bill “  for facili
tating arrangements between debtors
and creditora.”

He said, the principal object o f tho
Bill was to enable dobtora and
creditors, under tho sanction o f tiie
Insolvent Comniifisioner, to make
arrangCBienta without being driven
through the Insolvent Court, which o f
uccesBity led to an exposure o f their

affairs, and often deprived them of f''
means of assisting themselves,
having been relieved from their
porary difficulties. He had thei'fift’^
prepared for the consideration of
Council a Bill for the purpose
enabling a debtor and his creditor® 
manage and settle the aO'airs of
former without his becoming amei'®“  ̂
to the Insolvent Law. Before he 
l)la ned the provisions contained 'I
this Bill, he trusted the Council
permit him briefly to state the reas®.̂  
which had induced him to ’
this Bill. He had watched closely
working o f the Insolvent La'  ̂
this country, and he could say
great confidence that, in many
that had come before liim as
Commissioner, persons had been
polled to pass through the Court u'* 
circumstances which cmised
feel considerable regret 
should have

that
been compelled to

„ f  t'l'?the only protection the law 
He believed the provieions 
Bill would be a great boon
Native community. lie  had,
occasiona, been instrumeutal in .̂jit 
ing about an amicable
between Native debtors and
creditors. In a rf cent case that
before him, in which the debts aioj' jjlAJIllj HI, VTlLtV** WliVy
ed to many thousands o f Rup® ’ [ 

to him tiiat
members o f the family o f thê  [|jj
was suggested to him tiiat

were prepared to assist’ll! m out oj , 
dilficulties. Obstacles at ® 
on account o f the com bined obst> 
and greediness o f two or
creditora, Ha succeeded at
bringing about a settlement.
Native community did not like to
their family affitirs exposed, “ 'jgi.eii 
avoid this, would make great jp,
in assisting their relations jle
volved in pecuniary dilBcultie**'
believed the Bill would be b’S"
nelicial and advantageous to the
p«an Commercial Com tnunit/'
luid liad two or three cases bet'’
as Insolvent Commissioner, >" 
European gentlemen wouW fovi"
have availed themselves o f
sioiis o f  the present Bill to V 
amicable adjustment o f tbeu'
Utf wua satisfitd tbo Bill ho
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Council to rfud a first time would
JiHterially strengthen the hands of the
"solvent ConimisHioner in facilitating

aiTBngftinejjtij between debtors and
‘ '̂wditora,
. Would now explain the provi-

®jung of tlie Bill. A ny pers n, with
c nciirrence o f two-th'rda in num- 
mid value o f hia creditors, might

P̂ PSent a petition to tiie Insolvent
' ’Urt, which was to contain a full ex-

P 'Wation o f his affairs, and also a 
"tfiiieiit that he whs unable to n eet

'laengiigeine' ts, and also such proposal
J* he Was able to make for llie future
Pynieiit o f his debts, and if  two-tiiirda

 ̂ luitiber and value o f his creuitors
p^opogni  ̂ the petitioner

be entitled to ask that it should
cari'iod into effect under the c  ntrol

j. Court, and to be iu the mean
'I'® protected from arrest. The Coni-
'’8siofter would bo empowered, after

g^.P'‘*‘Bentatioa o f the petition, to ex- 
j privately into the matter, and if

'ified with the debtor’s exphination
ofsu* nught call a meeting

cieditoTs. A t the first meeting
^  he creditors, the consent o f the

in number and vul " 
t^^ t̂|m>c-tenths in value, or ni

the

in number and value,
'""''-tenths in value, or nine- 

ejgp “ nuniber, whose debts
tlie ^^0 Rupees, was required to
ai|(j P’’' ‘ Posal o f the petitioning debtor,
to be a seeoi'd meeting was
irie ,,^*PPfinted ; and if at such ineet- 
the „ ^*:?'fiftha in number and value o f
'’iilue*"* *’*’ nine-teiilhs in
debts’ **'' I's i"  numbe’',  whose
acpg J'®“P‘’ctively exceeded 200 Eupees,

arrangements ))reviously
îced*'' terms w ere to be re-

\vrit( Writing and signed, and the
oti ’’ greement was to be binding
fe^ii 1'“  ̂ creditors, wlio should have
1'he a **1*̂  different meetings.

would require the con-
'vijj “ f  the Commissioner. He

to be distinctly ut\derstood
K ^  **t»ge o f the enquiry partii s

Aftgj. represeiiied by Counsel.
>ropg|,, ttgreeme't w'as filed, the
Mb tr„ \ debtor was to vest in
'̂he P*", tnjBtees (if apponited).

all parlies, call a special
8 o f the creditors, and if  satis-

fit d with the whnlo proceedings, wouhl
be empowered to givp the petitioner a
certificate, wliicli was to opera'e as
fully us a final discliarge under the
Insolvent A ct iu releasing him from
all debts.

H e migiit remind the Coui cil that
tlie Bill now before them was similar
in its jirovisions to the 7th and 8th
Vie. c. 70, and which had worked well
in England. The Attorney General,
Sir Hichard Bethel], had lecently
stated in the House of Commons, on
the occasion o f liii intr ducing the
now Bankruptcy and Tnsolve'^cy Bill,
that he wished to extend the provi
sions o f the 7th and 8th Vic. c. 70 to
all persons. He would read to the
Council an extract from his speech,
which clearly showed that the objects
o f  the Bill now before the Council
would be advantageous to the Indian
Community. The Attorney General
said :—

“  T h e r e  is  a n o th e r  ad v a n ta g e  w h ic h  w il l
a tte n d  th e  p lan  estab liahB d b y  t liis  B ill, A n
honPBt d e b t o r  m ig h t  d e s ire  to  m a k e  a  d i s c lo 
su re  o f  hifl afTairs, w ith  th e  v ie w  o f  m a k in g
s o m e  a rra n g e m e n t  a n d  | r e v e n t in g  th e  vecesaity
o f  b a n k r u p tc y .  B u t  th e  v e r y  d is c lo s u re  puta
h im  in  t h e  p o w e r  o f  s o m e  p a r t icu la r  c r e d it o r
o r  s o m e  in d iv id u a l w h o  w ish es  t o  p u rsu e  p e r 
h a p s  a p r iv a te  e n d  o f  liis o w n , a n d  w h o  o p p o s e s
a n  o b s ta c le  in  th e  w a y  o f  c o m p le t in g
an e f fe c t iv e  a rra n g em en t, b y  p ro s e c u t in g  a d 
ju d ic a t io n  in  b a n k r u p tc y . I  hope to  [ii-ov ide
a m o d e  o f  r e lie v in g  pei Hons in  the s itu a tio n
fr o m  th e  em h a rra ssm en t 1  h a v e  r e fe r re d  t o . ”

He would also call t ' e attention o f
tlie Council to the following passage
from the Attorney General’s speech :—

“  W e  a re  a ll a w a re  th a t  a  g r e a t  s t ig m a
a tta ch e s  t o  th e  n am e o f  th e  b a n k ru p t.
A c c o r d in g ly  a m o s t  n a tu ra l w ish  e x is ts  o n
t h e  p a r t  o f  t lie  h o n e s t  m an  t o  a v o id  th e
r e p r o a c h  o f  b a n k r u p tc y . A s  I h a v e  a lr e a d y
sa id , th e r e  is  (Treat d i ff ic u lty  in  g r a t i fy in g
s u ch  a  w ish , b e ca u se  th e  m o m e n t  h o  e x p o se s
hig  affa irs  h e  la y s  I iim s e lf  o p e n  t o  a d v e r s e
p r o c e e d in g s .”

Before this Bill could be consider.‘d 
in detail, in all probability the new
Bankruptcy and Insolvency Act would
reach this coimtry, and the Council
would then have au opportunity of
re-castiug th i Bill he had introduced.
And ho wished in conclusion to
state that, although he should not
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have the honor o f a sent in this
Council when this Bill would have
to be cousidpred iu detail, he would
have great pleasure in rendering to
the Council such assistance as they
might require from him as Insolvent
Commissioner.

The Hill was read a first time.

ARMS AND AMMUNITION.

The Order o f the Day being road for
the ndjourned Committee o f the wliole
Council on the Bill “  to make perpetual
A ct X X V I I I  o f 1857 (relating to the
importation, manufactiu-e, and sale o f
Arms and Ammunition, and for regu
lating the right to keep or use tlie
same),”  the Council resolved itself
into a Committee for the further con
sideration o f the Bill.

T he C H A IllM A N  read the Section
which was under discussion when the
consideration o f this Bill was last
adjourned, and which proposed to em
power the Executive Government by
proclamation to order any district to
be disarmed.

M b . W IL S O N  said, that, as on the
whole, he preferred this Clause to the
amendment which lie had himself pro
posed, he was prepared to accept its
general provisions. Me thought it quite
necessary that the Government o f India
should be armed with authority, not
only to proclaim such a law in any
district where it might be necessary,
but also to extend, where necessary,
the most stringent powers conferred
by the Act o f 1857. Unless the
present Bill contained provisions to
that effect, it would certainly fall short
o f  the object for which it was intended,
as the Clause would apply to an excep
tional state o f the country, and would
be extended by proclamation. He ap
prehended there could be no difference
o f opinion that the law should be as 
stringent as possible, more especially
as it would be put iu force only in
the last emergency. There were a 
few minor matters to which he wished
to call the attention o f his Honorable
and learned friend in the chair. The
power to issue such a proclamation
should, he thought, be exercised by tlie
Governor-General in Council alone. It

Sir Mordaunt fVelln

was a power that vvould not be sudil£>>î ( 
exercised, and would only be require)® 
in cases of very grent emorgei'cy'
He tlierefore did not think it advisâ *̂ ® 
to give so large a power to i he
Governments, and that it shouU
exercised by nothing short of
authority o f  the Supreme Goven'"
ment which, for all practical purposeS) 
was quite sufiicieTit.

There were a few minor points ’|J 
the Clause, on the principle of "'li**’ , 
we were all agreed, and iu respect
which therefore there would he 
difficulty. The only main
which now existed was with rega™, 
the question whic'i they had b e»
some days discussing, and '"''‘'J’ 
formed the concluding sentence
Section now under consideration.  ̂
question was, slionld wo or sliouU
not exempt liluropeans, Americans,
Eurasians ? Now he appreheniWd
was not a IMember o f tliis Coun“' ’
nor a Member of the European c®'® 
munity, wlio vvould maintain that it
wise, just, or politically necessary * 
Europeans should claim exon'P "̂|j 
under such circumstances as he
presently put before them. He
in the first place ask, i f  it were
sary to exera[)t Europeans, I’ecauset*  ̂
took no part in tlie late rebellion>
it ifot necessary that we should
ly exempt all loyal subjects,
Honorable and learned Judge ('■ 
Mordaunt W ells) had drawn ” 1’ '® ■ J
in which ho (M r. W ilson)
ly concurred, showing the disgi’*'̂  j
whicli Europeans would bo subject . 
they were indiscriminately to be
up with those who had
broken the law. He (Mr. ^
thought that nothing would P*"® 
worse effect. B ath e  would ask> 
theie not many loyal Natives
the disloyal, and were therJ g 
many well affected Natives jgct
the disaffected. I f  the
described by tlie Honorable  ̂
learned .fudge would bo joysl
making the law apilicable t® 
Europeans, wbat would be
if  applied to loyal natives, who
far greater risk o f danger f(a 
Europeans in remaiuiug loy‘ 'jjj liis 
did not for a moment disagree
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^^onorablo and learnoil friemls, that
Ufopeana, Americans, and Eurasians

 ̂ §nt to be exempted, but the dilEcul- 
y Was in umkiug the distiuction. I f

„ any exemptions, we ought to
Q <liem to nil io ja l subjects of Ihe
x'leeii, endeavor to discrimi-

' '̂^tweea this class aud that class,
„ ,.®tweeu this race and that lace,

’®.® "̂>ii)ation which it would be im-
“®>ble to carry out in practice.

(u- ° Honorable aud learned Jmlge
C W ells) had Buid that Ue

'̂*UQd a rock to stand upon, and
'^asthe reports oi' the Lleutenaiit-

■ŷ °̂ errior and the Oliicers ot'the Morth- 
esteru Provinces, in which they ex- 

o u e T f o p i n i o n  that Europeans
Hnn exempted. But i f  his
Co and learned friend had that

'“euce in those Oliicers, he (Mr.
"ou ld  a 'k  if  it would not bo

*''e]Vn^ avoid Ihe danger o f making
Ud “ “ popular for the reasons he

and leave the power to the
be Officers, who would
c i ^ Q c o m p e t e n t  Judges to de-
■*iibi "  were not loyal
tnuvg'̂ ''®' H f, therefore, proposed to
ti,)Q amendment the substitu-
Wt fi  ̂ following words for the
by u o f  the ISentiou proposed
>̂an -^°iiorable aud learned (Jhair-

** Th
f**encl of this Section sliall not
V  tiio Ill'll purson or porsona exoiiipted

“ ‘aority of ihe Qovevnor-GcHcval in 
tToclaî  “J" the local Uovernnicnt of tlio 
Ĥioor g„* . I’X “ "y Knropeim 

bv 11,/ i ' " ’ !’  such district duly niitlioriz- 
‘ocul Cioviivuiiiout in that buhalf.”

So
•■yino European OiRcer car-
ti. n provisions o f that Sec-
«niuii“  ^ ery  ‘district, uo matter how
of I'Hve an opportunity
'''ere whether certain persons
(ilf, exempted or not. He
Hui(] j '^Hon) believed that
*ion n
^̂ i:

that
- very necessary provi- 

 ̂ under a law o f  this kind.
and learned friend

"'̂ 'iovuit would not, on any
for a diacrinuiiation o f

6afy|"“ ''> 'iiileiis it was actually neccs-
^Hougi, ® general rule, however, he

» that we should not make auy

distinction in legislation. Instead o f
excluding one class and not another,
would it not be better to include all
classes, and leave it to the Govern
ment to exempt such o f them, (w ith
out giviug any general designation,)
as they might consider fit to be trusted
with the use o f arms without danger
to the public safety f  H e would ask
the Honorable and learned Judge
whether it would not be better to
contide in those Officers whom he had
called a rock. He quite agreed with
the Honorable and learned J udge that
it would be very unjust and cruel
to deprive Europeans of their weapons
of defence. He (Mr. W ilson) thought,
that to disarm the loyal subjects o f
tlie Government would be to weaken
the executive power, and no one felt
more strongly than he did that, to
disarm such subjects, would be an act
of madness on the part of any Goveru- 
ment, aud was calculated to disable
the executive power and to stop ita 
action complete y. In such an emer
gency the Government would avail
itself o f the assistance o f any class,
without distinction o f color, creed, or
caste. The A ct of 1857 had been
in operation for two years in tiia
jNorth-Western Provinces, and when
proclaiuied, there was uo exemption
made in favor o f Europeans, as had
been done in the other places to which it
was extended. He knew o f no single
instance of a Euro| eau having beeu
molested in any way, or o f  any
inconvenience having arisen by his
not heing exempted. He would
therefore ask them to consider how
much more safe it would be if every
one of thotie Officers had the power
to exempt every loyal subject. W e
had been asked wliether, in making
the Europeans subject to the provisions
o f the Bill, we intended to place a
ban on them. Surely he need not
ask if any European believed such a
thing. I f  we had feliow-subjects,
subjects o f the same law, and subjects
o f 'th e sfluio Ciown, shculd wo
place a ban on them by exemj)ting
classes which were no more entitled
to exemption than we were ? I f  it
tt'ere pn posed to place any aptcial
ban ou Euroieaus, he (M r. Wilson)
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for one should have rpaisted to the
last. But this was a different mensure
now before the Council. W e were
asked to pass a law for the c o 'd  order
and peace o f the country, not apply
ing particularly to ilisloyal natives,
but to prevent the indiscreet man,
whether he be a native or European,
from making an improper use o f arms.
I lis  (Mr. W ilson’ s) great desire was
to see the Bill framed in accordance
with the spirit o f legislation ; where
as, by the mode in which it was at
tempted to carry out the measure, it
was proposed ti) declare that Europeans
alone should be exempted, and not loyal
Natives. H e would uoi now enter into
any argumpnt as to where the Eura«ian
began, or the exact quantity of Native
bloi d required to constitute it. These
were minute questions which it was
not easy to solve, and the solution of
which would go far towards affecting
a pai ticular class o f Europeans. Hut
the real question was, whether we
could exempt one class o f the loyal
subjects o f Her Majesty without
placing a ban on the others. He
thouglit 'hat we should make provision
that all the loyal subj cts o f Her Ma
jesty should* have protection in cases
o f emergency ; and it appeared to
him that a Clause of the nature propos
ed by him would aff ôrd such protection
to every one, be he European, Eurasian,
American, or Native,

Sill M O K D A U N T  W E LL S oaid,
he would draw attention to what Mr.
Mayne the Magistrate o f Handa hiid 
said on this subject. H e said ;—

■ “ T h e n  iiga in  i t  c a n n o t  p o s s ib ly  b o  th o  in 
t e n t io n  o f  G o v e r n m e n t  t o  d isa rm  E n ro p id in
B r it is l i  B u lijeots. I th in k , tlic i-c fore , i t  w o u ld  bo
iiio ro  h o n e s t  a n d  iit th e  sa m e  t im e  m o r e  <lig- 
n if ie d  to  d e c la re  th e  tru th . I t  is  n o t  o n ly
u se le ss  b u t  m o s t  in ju d ic io u s  t o  irr ita te  th e
K u g U «h  s e t t le r s  b y  ev en  n o m in a l ly  in o ln d in p ;
th e m  In Bueh an  A c t .  'I 'lie  t im e  is p o s t  fo r
p la c in g  n o  d is t in c t io n  b e tw e e n  th e  E u ro p e a n
s e tt le r s  a n d  th e  n a t iv e s  o f  th e  c o u i it r y . T h e
la tte r  Im vo  ca u se d  th e  b r e a c h , a n d  le t  th e m
ta k e  th e  c o n s e q u e n c e s .”

M b . W IL S O N  said, we were not
bound by Mr. Mayue’ s idean o f dig
nity. H e (M r. W ilson) thought it
would be more dignified fir  tho Legis- 
latui e to exempt all loyal subjects. He

Mr. Wihon

had no doubt that, if the power ;
to bfi given to Mr. Mayne o f exewP'
ing all whom lie considered loynl, I'® 
would exercise it with great discriniin®'
tion. He (Mr. W ilson) would be ver? 
glad i f  his Honorable and leafn®‘. 
friend would propose the insertion o 
such words as might be necessary
make his amendment more effective.

Srii M O B U A U N T  W E LLS saiJ'
he fully agreed that all loyal subjec  ̂
should be exempted. But in dealn̂ o 
with any question, it was our duty
look at the ascertained facts, y ‘’ ‘‘n 
w as the first ascertained f*i®*  ̂ » g 
Europeans were loyal, and there^
had a right to be exempted as a '
The other wat not an ascertained
for some Natives were loyal and otl'®,'ĵ  
not so. There was yreat diflicidl'y J 
exempting them as a class, a
which did not exist with regar<i  ̂
Europeans, Should we exclud® ‘ 
as. ertained loyal class on accoun*'  ̂
our inability to include an
tained class ? W e knew that 
Europeans were loyal, and let us 
the boldness to exempt them, J
it to the Commissioners ti» 
such natives as they might cousi
loyal- .

M e . H A R IN G T O N  suggest«<< 
the Section proposed by the
and learned Chairman should be
ken up into two or more Clauses, j
that each Clause should bo cousw*”  ̂
separately. , ,io

T ub C H A IR M A N  said, he
objection, thouxh he would not
himself to vote for the tlii'''* /‘*‘' ŷ;i9 
o f the Bill, unless his Section
carried in its entirety. ,

The question was then propos‘d 
the following Clause stand par®
Section; —

“  I t  s h t 'll  b e  la w fu l fo r  th e
n o in l  in  C o u u c il ,  o r  fo r  th e  K x e e iit iv e
n ie n t  o f  a n y  P roB id en cy , o r  fo r  a n y   ̂ iiuf®'"
G o v e rn o r , o r  w ith  th e  sa n c t io n  o f
n or- G e n e ra l in  C o u n c il  fo r  th e  C liie* ,,,,uvifl‘^'; 
s io n e r  o r  C o m m is s io n e r  o f  a n y  ..jnin*''*" 
d is t r ic t  o r  p la c e , s u b je c t  to  th e ir  * “ 1 

t io u  r e s p e c t iv e ly ,  w h e u o v e r  i t  “
necoH sary fo r  th e  p u b lic  Hdfoty, , »
a n y  d is t r ic t  o r  p la c e  sh a ll b o  d ia a rw e  .

8iu  BAU TLE F R liB K  P'ljj i|it*
tho iusertiou o f the words “
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"ction o f tho Governor-General in
‘*uncH”  before the words “  for the

Governmeni, &o.,”  80 as to
aiiV  ̂ apply to nil Governments

^^winistrations. Tlie power of
re > a distriet wuh one which he
WoTi important, thiit he
els'll propose to allow its exer-
gj® "y ‘I'ly Governmont without the

I'foas mj(j (Jii'ect sanction o f the
'^ennneiit o f  India in each case.

c h a i r m a n  said, it did not
necessary

tier the Governor-Ge-
' j i | C o u n c i l  should be obtained.
„ *^0'ori.ble Member o f Govern-

iiad stated that hia great object
tlie amendment was that

should be done under the
ihj'®*’ P''0[)osed to be given without

deliberation. H e believed
j"''® Governments o f Madras and
“y were conipetent to act in

"anot  ̂® “ tter without applying for the
t!oh Govevnor-Genenil in
act would
"Uul O'" without deliberation in
po\v  ̂ I f they exercised llie
(Iglĵ  ̂ i'l'properly or without duo
* Gnvernor-Oeneral in
h„(. could revoke their order.
sho„i>'® question was, whether wo
(if ^ j  I’estrain them in the exercise
’'Uch P°yer. H e apprehended that
<iuee ** as tids might pro-
tfloii. ' ' “ *‘■1' imonvenience. lie  re-
Uovy time when the Supreme
tii),̂  Was prevented for t<ome
'"'vius, '"S  the late rebellion, from
liient '*'''y communication with the
\V'yg.̂ ” '’'''t-Goveinor o f the North-

.*’'\l^rovini)rs or with the Cliit'f
Hii(>|,(."'**'®"er o f the Punjab. This
loe l̂ ngain, in wliich case the
peli,,  ̂ °''®''nmonts would be com- 
eitli^p’ j y ®uch a provision as this,
to' ,| I’ofrain from disarming or

'"egally. The Gove rnoi’iji oi'
0 Honibay !md arm it},s iit
V  i" '” " '- we '>«t trust

powt-r o f  ordi'rin ; a
■'Pplyj' difarmed without first

">«'«tion o f (he Go-
"f in Council ? '1 he Act
*l>e f,!''Ve these Governnii'nts
'tiitimj'* “ 'I'ld Military ndmiiiis- |

tlic'ir several I’ rcBidoucies.

Should w'e curtail those powers ? Ry
passing the proposed amendment, it
api eared to him (the Chairman)
that we should be tlirowing an impe
diment in the way o f their free action,
and lie saw nothing on the part o f
those Governments to induce Ihe Coun
cil to distrust them.

Sxa M O liD A U N T  W E LL S said
that, under the Act o f 1857, the
local Government liad the power o f
proclaiming a district, and no reason
had been given for the change. He
did not know that anything had siuca
happened to induce the Council to
witlidraw the p wer. H e had full
confidence in the Lieutenant-Governor
and the Ollicers in the North-AVestorn
Provinces, and he was so fully im-
[)resaed with tlie belief that they were
quite competent to act if any emer- 
gem y or danger arose, that, so far
from diminislung their power, he
would increase it. l ie  would ask
the Honorable Member for Madras
whether he had coi fidence in the fit
ness o f liis own Government to be
entrusted with this power, and wliut
they would say t ) beijig obliged to
wait until the sanction o f the Gover
nor-General in Council was received,
before they could act in such a matter.
By adopting the amendment we nii^ht
cramp their powers in a case that nught
be o f the greatent necessity.

Jin. PO llB E S said that, as tlie
Honorable and learned «Judge had
called upon him to state whal; his
view of the matter was, he had no
hesitation in saying that it was en
tirely the same with the view ex
pressed by the Honorable and learneU 
.rud(>o and the Honorable and learned
Chairman. The Uiglit Honorable gen
tlemen opposite bad slated to-day that
this was not a power wh'ch a local
Government would be etvllcd upon to
e.\erciw suddenly. But he (M r.
Forties) t' ought that a sudden neces
sity might arise. 'J’here was no very
loiig w. iniiu; given of the mutiny of
1857, and it was impossible for any

m a n  t o  s a y that; ft nmilar and ti'* sud
den an emergency would never ar.se
again, During the rainy season the
di'ik from Madras to Calcutta took
fourtceu days to travel, and very gitat

i ’ 3
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miscliief might be done if, during the
whole iaierval between Bending an
application to Calcutta, and the re
ceipt o f a reply, the local Government
were unable to take any step towards
disarming a District on any crisis
arising. It  was true that the Electric
Telegraph was open, but every body
knew how easily the com'ruiiicatioa
might be cut off or otherwise inter
rupted, and after all, although a few
words might be conveniently and in
telligibly sent by Telegraph, all the
political reasons tiiat might weigh with
a local Government in inducing them
to wish to disarm a District, could not
be condensed in a Teleoraphic mes
sage. I f  the sanction of the Govern
ment o f India were to be given on a 
mere brief Telegraphic request for it
without a full explanation o f  the
gr.'UU'Is of the request, the real res
ponsibility o f the disarming would
rest with the local Government, and if
it was to rest with them in reality, ho
thought it best that it should rest
with them by law.

M r . H A E IN G T O N  said, it was
scarcely necessary for him to remark
that he concurred in the opinions ex 
pressed by the Honorable and learned
Vice-President, the Honorable and
learned Judge ou  his right (Kir Mor- 
daunt W ells), and the Honorable
]\[ember for Miidras on the qiieslion
now under disciission. A  .Section
similar to that which had been read
from the chair, giving power to the
Executive Government to order the
disarmament o f any district or place
under such Government, had been
i'ramed and circulated by him (Mr. Har- 
ington), and was in accordance with the
opinions to which he had just referred.

S ir  B A R T L E  I ’liE R E  said, no one
went farther than he did in desiring to
see the largest possiblo measure o f in
dependence accorded to each o f the
Governments under the Government
o f ludia. H e (Sir Bartle Frere) hear
tily wished that the administrative
powers o f the local Governments could
be enlarged— and that each o f them
possessed some portion of tiie legis
lative power which the law now en
trusted solely to this Council ; but as
matters stood, it was requisite to look

M r. Forbet

to the extent o f the power to be
cised ami to the duty of the
tive Council in determining in 
hands that power should be veete ■ 

The Council was continually
formed that it was not competent'
them to delegate their powers to
Governments with regard to the bW* 
est municipal matters. H e (Sir p
tie Frere) did not agree in this
but he could not see how the
cil could consistently commit to 1®.̂  ̂
administnitions a power, the
o f what was o f -much greater
ance to the happiness o f the
than the most important
regulations. He (Sir Bartle F‘®  ̂
looked on this power o f proclaiiiiif>!? 
district and making a search, ,,,-
house, for arms, as one o f the ju 
portant which could be exercise^
this country. H e did not in the
mistrust th e  local G o v ern m en ts .
believed they would generally ® 
cise their power with the
justice and circumspection, j|,oy 
wished tliat, in exercising j„,
should always be reminded tl-ftt
volved a responsibility for which j, 
were bi>und to give a very ® 
account to the Government ot

This power o f procbiiroing »
was not one which it could
necessary to exercise suddenly- 
process of disarming must be a „(.il 
one. The pnpers before the
stated that two years had been
cieni to disarm tiie Ndrth-Westeru
vinces,and the necessity for
disarming prochunalions could
arise suddenly, like the
proclaiming martial law, or fo‘‘ jjite 
any other steps which might be re1 jjjj
to quell a sudden outbreak-
Honorable and learned friend
ferred to the isolation o f the
W est aud the Punjab during
break in 1857 ; but he
Frere) need not remind the ' 
that in such cases it ®
little what might be the legal P“
your distant oilicers. The leg® P 
o f the Chief Commissioner
jab were comparatively limiti’d,
did not prevent his doing overS  ̂ yud 
that was necessary, when ‘ ‘f
himself cut off from the
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^o^erninent. Looking as he(Sir Battle
_ ^cfe) (Jî  ofj tlijg po(ver o f proclaiming
a f greater and more iinport-

tlian almost any adtniniatrative
Powor, except that o f making peace and

I'e (lid not think it wa« one
should be exerc sed at discretion

y every loeal Govern meufc and ad-
Ji'stration without the sanction o fine (j,

th,

^ overnment o f India. 
C H A.IR M AN said tliatI j  ~  ITl. i.1 OU.

(Si» n Member o f Council
'"Burtle Frer

in s lying that we had
was under some

^P’'®''">ision in
tlje ® to give local Governments
P^fpospf Municipal
*ysed f . ® reason why we re-
th(it S've them that power was
of p "[? could not d(V so. The Act
cil to did not allow this Coun-
â y n any o f its powers to
nient “J'‘ *̂'“ "'cnt. The local Govern- 
tary “ ‘ ‘■‘-‘“ '*7 liad the Civil and Mili- 
handg ''̂ ‘ '^'stration
liiBfg/ Government o f India had
If '^oiitralliiig' power over all.
fi)Uii(j®,. “̂ ''ernor-Qoueral in Council
ini|)f '■‘Jttliose powers were exercised
But tl '*® could restrain them.

bv**fi .‘1'*®®'̂ *°" »ow  wa.'S, should
actit)/ . restrain them from
tile (j "''‘Out the previous sanction of
a Council in
ĥe ijp ^liich might be necessary for

fh/v- f (if f ____ _ _- - I -the country when Parlia-
Vepij, trusted tliein with tlie Go- 
tiastii,-' doing so, we aiiould be

I M’oii them a reproach which
Hot deserved. The Govern

e d  in particular had
% P„ , the greatest decision anil

‘" “ tiniea.
'"'hy U 1 said, the only reason
'>f tliQ p  proposed that the sanction

1 *‘ '̂'®''‘><>r-General in Council
1 "PP'’®rf for was that full

given to the public
use should be made of

^̂<1, powers which this Bill confer- 
the representatives o f

in the several Presidencies
to tho^e powers being

k .''1(1 their Government s, he
•'geiv, the safe-guard

r those who did not want it.
^ R IN G T O N  said, in re- 
the lost reianrk o f the Bight

Honorable gentleman, that he w.n.? 
not aware o f any reason wliy tho
Lieutenant-Governor o f the Nortl\-
Western Provinces should not have
tho power proposed to be given to him,
but the contrary. He felt certain
that the public had full confidence in
the present Lieutenant-Governor o f
those Provinces, and he could not
doubt that the same confidence would
be entertained iu any future holder of
the oflice.

M k. SCONCE said, the Governor-
General ill Council would lose all con
trol over the subordinate Governments
in such a matter as the disarming of
districts, if  a Clause were enacted with
out its providing for tliat control.

M b . POIIBES said that the G o
vernor-General in Council liad that con
trol by A ct of Parliament, and that we
could not tiike away that power from
him witliout over-riding the A ct of
Parliament—a power wliicli this Lofjis-

• T rnot possess, 
the words

l lolative ('ouncil did
therefore thought 
neceamry.

T hes c h a i r m a n  said,
words were not only unnecessary
improper.

SiE B A R TL E  FE E R E ’S Motion
being thon put,

Tho Council divided as follows—

un-

tha
but

A yc-i 3.
M r. S c o n c e ,
M r. W iln .)n .
S ir  Bai-tla F rere .

jVoea 4,
S ir  M ordftu iU  W oll.^
M r. K orb es,
M r. H a rin g ton ,
T h e  C h a irm a n .

So the amendment was n'.gaiivod,
and the Clause was then put and
agreed to.

The question was then put that tlio
following Clause stand as Clause 2
o f  the Section ;—

“ I n  e v o r y  su ch  d is t r ic t  o r  p la ce , as w e ll  as
in  a n y  d is t r ic t  o r  p la c e  in  w h ic h  au  o r d e r  f o r
a g »n e r a l nearch  fo r  a rm s h a s  b e e n  is su e d
a n d  is s t ill  in  o p e ra t io n  u n d e r  A c t  X X V I I I
o f  J 867 , i t  sh a ll n o t  b o  la w fu l f o r  a n y  p e rso u
to  have  in  b is  p osse ss io n  a n y  a rm s  m e n t io n e d
in  S e c t io n  V  o f  th is  A c t ,  o r  a n y  p e r c u s s io n
c a p s , su lp h u r , g u n p o w d e r ,  o r  o th e r  a m m u n i
t io n , w it h o u t  a  l ic e n s e  f r o m  th e  M a g is tra te  o r
C h ie f  O ff lc e r  c h a r g e d  w ith  th e  p re se rv a t io n
o f  th e  p e a c e  o f  th o  d is t r ic t . ’ ’

M b . h a r i n g t o n  said, it seemed
to him that, i f  they parsed this Ciauso

d'1'"
J; .
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o f tlic Scotion, and cloclared absoliit< l̂y 
tliat the incro possession o f arms, with
out a license, in tliose districts to
whicli Act X X V I I I  o f 1857, or only
the 24th Section of that Act had been
extended, was a high penal offence, and
tliat the severe ponalties proposed by
the Section might be inflicted on
every man or woman or even  child o f
a certain age within those districts, in
whose possession, which would extend
tn the whole o f the ireniises upon
which they resided, a single
sword or spear might be found,
though kept only for defence against
robbers or wild beasts, they would be
going counter to the intentions o f the
Council ill the i?e tions which had
already been settled and would be
over-riding those Sections. Tliere
appeared no sullicie.nt reason for pass
ing a severer law now than was passed
in 1857, when tlie circumstances of
the country were so ditferent from
what they were at the present time,
lie  would consider the proposed
Clanse in its beui ing upon the Pro
vinces which he had the honor to re
present in I hat Council, for it would
be those Provinres which would be
chiefly affected by the Chiuse. And
why, he would ask, were the Nbrth-
W estern Provinces particularly to be
sinuled out at tliis time and made the
subject o f special penal legislation.
Had particular portions o f the North-
Western Provinces been selected after
tiie passing of A ct X X V J ll  o f I8.57,
and had the A ct been extended to
those parts only, because they had
been consp'cuoua for rebellion, the
case would be different, but the Act
liad been put in force in places where
there had been no rebellion. The
Honorable and learned Jud^e on his
left (Sir Mordaunt W ells) had told
tliem on a former ('ccasion tliat, from
the first, what had taken |)lace in 1857
had been something more than a mi
litary mutiny. He (M r. Jlarington)
did not know what means o f infor
mation the 11)1 orable and learned
Judge possessed, but he had no hesi
tation in sayiitg that, had there been
no mutiny in the Native Army of
Bengal, there would have been no re
bellion in any ^lart o f the Nortli- 

jlJr, Haring ton

Western Provinces. Whatever
rebellion there was in those Provinc®*
grew out o f  the mutiny. The agri‘'“ '
tural classes, the merchants, a n d
ers, and the rospecta' le iniiabitaats
the towns and cities contiuued fof
most part at their usual avocati^*'
iind, outwardly at least, reniiU“®̂
loyal to the Government, 80 loOfi *
the Government was in a pQ.-iitioi' ^
pro'ect them cr until the civil
was at an end and until it seemed dô '
ful whether liritish rule would ^
he re-established ; and they ,
to their occupations im m ed iate ly
the re-instateii ent o f  our author' ;>
and had continued steady and f‘‘ i“
tiieir allegiancc to the Goverwu)®
ever since. Intermcdi.ately, no don
or wliile the civil power was
t d, acta o f violence were W
but in most cases they were ,,i
against one another, rather
against the Government, f|,|Id
out o f feuds which, under our rulCi
lain dormant for many years.
not pleading the cause o f the
o f tiiose miscreants, who, by
cruel, treaciierous, dastardly <1'*-' ,
base ingratitude to the State, by j
they had been so well treated, ‘

• '  • -.<■ yt/| .rendered the ofvery name 
hateful in thoir ears. They 1'*‘
their reward, and richly did t'
serve all that had befallen .̂jn-
was not pleading the cause ot
victs who had e caped iroiti ‘ '* fij' 
the outbreak. Let them be >jl 
bejided and punished with “ (̂£11.
severity o f which the law ot’
He was not pleading the |,y
the hndmashes or bad character ’ 
wiiom most o f the cxcesscSi |„jl' 
what might bo called the civil
lion, were committed. lercj'
we e no proper objects !|,,g t" 
Lot them bo dealt with ftccoii
law, and if  the laws were luiifl'’ '
gent enough for their
let them be made more
But he desired to appeal to * ?
cil on behalf o f the agricult*“ ’’‘ ^j(0i)t“S’ 
o f the luercautile and trading ,jr
and o f the well-disposed
rally, who were the chief ijitf 
enactments o f the nature of
(Icr considertttion, mid bo wouW
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^ouiicil whether, without the cottimia-
®*on of some new offence, or the oc-
®“ frenco o f some new circuinstiiiices
calhng for greater severity, it would

® J'lst to bring all tliese classes
nder a special provision, wliich was

J'tend d to have prospective effect
“ y in other places, and to bo

j, 'orced there only when the
‘Jeeutivo Government considered its
"  orceinont necessary for the public

l ie  merely asked that the
Provinces should ba

* on the same footing as tlie
t India ; that the ])roviaion con-
 ̂"lod in the Clause, which they were

considering, should not at once
as of c-ourse, in the North-

, astern Provinces, but that its intro- 
should be left in the discre- 

of the Honorable the Lieutenant-
 ̂“veriior, as was proposed to be done

hereafter the inhabi-
bf ** district, by their conduct,
Biô  ̂ upon them^elvoB the provi-
SfipK ®” ''*'“ iued in the Clause o f  the
it which they had just passed,
®i(l j  ^ their own fault. He con-
>iitv f opportu-
fati *' '̂"*>'ii»ing exemi t froin its ope- 

at least be aUowed them,
rtiff, should not be treated
b(j _ from the rest o f India,

circumstances liad occurred
•̂18 their control. This

ti  ̂ n asked’ tor. Admit-
alliii- ,the classes t > which ho was

‘ .̂'d n it do all for the Govern-
*857 the eventful period of
t^e ‘•''‘‘ t they nrght have done,
tliey ^ îlhcult position in which
ove,.] i)'aeed should not be
from Uiuible to obtain any aid
at local authorities, they were

"*®‘’®y of’ the sepoys, and bad
Ovej,j,|| >̂̂8, by whom tho country was
fHw j i n s t a n r e s  were very
iluHj I "'I'ich Englishmen, niuch less
the '"lit with violence at
%eg ^  ® of these classes, while the
tliciii uutnorous in which, but for
PounL^“ '>y o f  our countrymen and

linT?” '̂ ** perished, and
^Wy their conduct since— had
^fdcrlv'^ , (piiet, peaceful, and

i ?— had they not boeu
to tho laws of tho couutry ?—

and had not those who were landholders
continuoii to ])ay t!)eir revenues with
the same punctuality witli wiiicit they
paid them before the mutiny ? I f  this
was the case, ouc;ht not this Council,
in the spirit o f  Her Majesty’s procla
mation, to throw a veil over tho past,
and to let by-gones be hy-gonea. Ous>ht
they not td be satisfied with what
had been done in tho vray o f
[inn'shment, and, having regard to the
Bill before tliem, to be satisfied also with
what had been done in the way o f
disarming the country by means o f
sparching for arms, and to look for the
diminution of the number o f arms
still remaining in the hands o f the
people, and for the gradual ahandon- 
trent o f  the practice o f carrying arms,
to those means, wliich they had been
informt'd by the Honorable Member o f
Council on his left (S ir Bartle Frere),
— as the result o f his own experience—
had been so successful in Sind, and
in the Punjab also. The population
o f those places was juat as warlike a.-i 
the population o f  tho North-Western
Provini'es, and even more so. And
here he (!\Ir. Harington) mast ex
press hi.9 regret that they had struck
out tlie Section which proposed to
charge licenses for carrying arms
with a fee o f one Rupee. Had that
charge been retained, he really believed
that the effect would have been rapidly
to reduce the quantity o f  arms in com
mon (ise. Most Natives would have
thought twice before they expended a 
rupee on a license, allowing them to
carry arms, and they all knew that
arms put away and disused soon be
came 80 rust eaten and otherwise iujured
as to be useless. This would very
shortlv be the case with the arms which
were stated to have been buried in tho
earth, or hid in wells or concealed in
the branches, or on the tops o f trees.
The llonouible and learned Vice-Pre
sident had observed more than once
that, i f  the Natives were allowed to taka
back their arms, b11 that had been done
towards disarming the population o f
the N orth-W estern  Provinces would
go for nothing; but there was no inten
tion o f returning tl)e arms that had
been taken. Tho greater part had pro
bably been destroyed. Politically, ho

!■
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|V



8 1 9 Arms and LEGIST,ATivE oouiToit. Ammumfion Bill. 820

nuist sav, tliat he did not tliiiik
danger was to be apprelieuded to the
Ooverninent f’l'oiu the ])oS'sessioii by
the Natives of any number o f tire ordi
nary matchlocks, swords, and spears o f
the country. As he had befoie observ
ed, a few European Rillemeii would dis
perse a whole district armed with such
weapons. It  was chielly for police
purposes that it was desirable to get
these kinds o f arms out of the hands
o f the people. The operation o f the
other Sections o f the Bill must be
looked to in order to prevent dunger
to the State from the possessiou of
arms and ammunition.

It appeared to him (M r, Harington)
that, i f  it was intended to render tt>e 
Clause o f the Section under considei’a- 
tion really effectual, and not to allow it
t ) become a dead letter, the constant
si^arch for arms must o f necessity b  ̂
continued, and they Imd the assurance
o f the Eight Honorable gentleman
opposite, based on information, which
was obiained by him on the spot from
Officers holding high appointments,
that this searcli for arms had led to
very great oppres.sion. He would read
to the C'ouncii what tite R ght H onw -
able gentleman hail said on the subject,
and he begged Honorable Members
to bear in miiul that it was the Right
Honorable gentleman and not he
(Mr. Harington) who was spealdng.
[M r. Harington here read the extract
from JVlr. Wilson’ s speech, to which he
lirtd alluded.] He went on to say that
when the Honorable Members for
Jk'ugal and Bombay complained o f the
manner in which the search for iirms
had been conducted under the ])reseut
A ct, he thought that they had been
niisinforiued, or tliat the accounts which
they had received were exaggerated,
and it was not iintil these accounts
were confirmed by whnt he heard from
the Right llonoraible gentleman and
others, that he was led to propose
the discontinuance o f the search for
arms, except in special cases, and the
Bubstituti' n o f a different mode for
carrying out tlie law. ] t  had been
suggested that the change which had
taken place in his vievrs since he
introduced the present Bill, had arisen
from tho receipt of private communi

M r. Harington

cations, and though he did not recol'
lect the Honorable and learned
to have used the word Native, he founo
it reported that these com m u n ica rion ®
were supposed to have been receivt’** 
from Natives. But this was not tii® 
fact. H e had not had a line ff®'® 
any Native on the subject of
Bill. In all he did not renietn^
to have received more (han
private letters, in which any ment**’"
was made o f the Bill, Three of
letters were from Mr. Gubbius, “
Judge o f the Sudder C o u r t , and
confined to pointing o u t  ambiguities
the w.')rding o f the present Act,
he suggested it would be as
clear up in any new law that
be passed. 'I'he fourth letter
fn m  a Military Officer, who
never written to l)iin before on
matters. He referred to the sullen
o f the people, and seemed to I'll"’
that they had some ground to cowpl® 
o f the manner in which the
for ani s was being conducted b /  . 
native pofice. Hh mentioned two
stances, one o f a retired Snbadae,
after surrendering his sword ^
Commanding Qfficer in 1857, !|,g
compelled to pay two Rupees to
police in default o f  giving up
sword to them, and two Rupees
because he could not give up his 
sword, the son never having ^
such a weapon. The second j.|t
was that o f several ryots who had
made to pay a sum o f money
similar circumstances. Tliis
which was dated 21st June, uft
ceived after tho report o f the ^ a-
Committee on tho Bill before the
mittee was presented and it
therefore have influenced that ot
[M r. Harington here read an
from the letter.] H e went on ^
that he had now put the
in possession o f the whole o f  tbe
ten communica ions which bad
addressed to him privately on
ject o f the Bill. But he had 
the Bill discussed over and over
by Officers, many o f whom v'er^ , 
the North-Western Provinces,
result had been the conviction  ̂  ̂
his mind that, if  the search for
could be dispensed with, it
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SWat relief to the country, and
d remove much o f tlie discontent

„ they warn informed had arisen
the operation o f that part o f the

H o * w h i c h  authorized a general
for arms. But aa he had al-

«f passed the Clause
tin ®®ctiou now under considera- 

they must keep up tha system
^0 otherwise the Ghiuse
iiTii? inoperative, and it being
^.possible throughout the North- 
t>ea* Provinces to employ Euro-
ae(>n fo*” •'he purpose, Native

resorted to fr^m
of and by employing agency
of 'description, they ran the risk

o f the scenes which
Itfft,,' ^̂ '’ ‘ bed in the letter from the

.o f  I ’ urvuckabad, whose
had been specially

lejf , *̂0 by the Honorable and
^®unt on his left (Sir Mor-
“ Nq in these words :—
inq„iT?'^® lash, confinement, constant
Sure * worm out the hidden trea-
tigk2 the screw draws forth the
M[i„i I  know full well,”  the
tHatti - ® “y’  “
«ro i)y. the city o f Eurruckabad
thro,, , 'iisavmed, and until I  pass
harjĵ ® ®̂ êry village, and use very

not a weapon will be
Save *.1 He (M r. llarington) would
Wlii '

4 
to

Ugjj coutitry from these measures,
hicjj “ ot authorized by law, and
feelin ® thought could only produce
tnpi„^?'®'‘y different from that con-

f 'n  of IT ’̂ y l le r  Majesty in that
'''hicij gracious proclamation, in

in if*' ^ “dosty justly declared
Jects the - ■ -contentment o( her sub-
fRasonri* security. For these
Oljy .*'® should be glad to see the 

omitted. The Ho*
Hill b« i^ieutenaut-Governor would
Cliiug. ,^i'^erty to act under the
Henev just bfcn passed,
*'im tQ the public safety appeared to 
'ontai ’’ecourso to the provision

Stii that Section necessary.
Hfitv W liL L S said,

came to the Council this 
dobf; “® expected that the adjourn- 

’’'etid'- Houorable and learned
‘•'ftei. ,, “'J'^endment would have closed 

® Council had heavd the ob

servations o f his Right Honorable
friend, and o f the Honorable iVIember
for Bengal, together with the reply o f
his Honorible and learned friend.
But to his astonisliment the Honorable
Member for the North-Western Pro
vinces had re-opened the whole ques
tion by reading a letter relating to a
conversation between a Subadar and a
Saliib about a sword, calculated to cast
ridicule on the whole of our proceed
ings. Supi 086 he (Sir Mordauut
Wells') was to say he did not believe
one word o f it, could the Honorable
Member substantiate the truth o f his
story ? Then the Honorable Member
had raised the question as to the ori
gin of the mutiny, and had challenged
him (Sir Mordaunt Wells) to show on
what authority he had stated that what
had occurred was nothing more than a 
mere iVIiiitary mutiny. He would re
ply that his authority was every im
portant work wiiich had, from time to
time, been published upon the sutyecfc
by those who knew what they were
writing about. He had road the
observations o f e> ery writer on the
Indian liebellion o f  1857-58, and he
was convinced that it was nothing
but a downright rebellion o f the
people in the North-Western Provinces.
But to tell him that it was a mere
Military mutiny, to tell him that
the people did not sympathize and
take part in tlie whole-sale murders
and atrocities which had been commit
ted in the North-Wisfc, to tell him tliat
tiierc was no commnnicution carried
on from one end o f India to the other
on tlie subject o f a sinniltaneous revolt,
was to tell him wiiat he did not hidieve,
and what every Military man and
every  official in India know to be
not true. There was a microscopic
manner about the Honorable Men)-
ber for the Nortli-West, which he
c(msidered most objectionable. The
Honorable Menibei- referred to certain
observations o f his liight Honorable
friend at an earlier stajje o f tlie
debate. Hh (Sir Mordaunt W ells)
mu t say that it was not usual in
the House o f  Commons to fasten
upon Members expressions which
might have escaped them in debate.
Speeches thus delivered on the spur
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o f the moment w ere uot so free from
criticism as au opiinou deliberately
committed by pen to paper. The
Honorable Member had pleaded for
districts whoso inhabitants had risen in
rebellion against us. Having obtained
the interesting communications which
v\fere contnined in the papers to which
reference had so often been made, wliat
value, he would ask, were w'e to place
upon them, were we to act upon such
letters or parole communications as
that with which the Honorable Mem
ber for the North-Western I’ rovinces
had treated us, in preference to the
reports o f the oHicials o f the Ni.rth
We.st ? W hat he (Sir Mordauut
Wells^ wished to say was, li't us legis
late on known settled data. Ue was
sorry that this discussion had again
been raised. But as that had been
done, he must say that in the face o f
those fearful outrages, which must re
main on the imperishable page of his
tory, it was nonsense, worse than non
sense, to a-sert that there was not a 
sympathy with the rebels on the part
o f the population of the Nor(h-W est.

M b . l lA l i lN G T O N  said, he should
confine himself to a very few observa
tions in reply to what had fallen from
the Honorable and leurncd Judge on
his left (Sir Mordaunt W ells.) The
Honorable and learned .Judge had
tried to be witty at his (M r. ilariiig-v
ton’ s) expense. Hut ho would tell the
Honorable and learned Judge that no
amount o f ridicule from him would
have the effect o f detm ing him (M r.
Hariugton) from doing his duty.
That duty, in the ])iesent instance,
appeared to bo that he should bring
before the Council tlie grounds on 
which it seemed lo him tlint it would
not be right, and that it wiis not necos- 
saiy, while passing a general disarming
law for the wiiole o f India, to introduce
into it S[ ecial provisions which would
really affect the Nurth-Westrrn Pro
vinces alone, and not only cast a stigma
upon those Proviiu'es, but subject tluMti 
to u very severe regulat on ai legarded
the possession o f arms, even though
required only for defence against
robbers and \\ild beasts, whit h was not
to extend to the other parts o f the
country, unless umler very special cir-

Sir Monlmnt WdU

cnmstances. All that h e  asked
that the same rule siiould be iipp'll
to the Nortii-Western Provnces
was deemed sufllciont for th« ro'**'  ̂
India. It was the H o n o r a b l e
learned Judge and not he (Mr.
ington) who had raised tl'e
as to t h e  character o f the
which had occurred in 1857. j
this subject, notwithstanding  ̂
had fallen from the H o n o r a b l e
learned Ju'Ige, he n>ust repeat tin'" 
was the mutiny in the lienyal
alone and nothing else w'liich led W 
disturbances in the North-
Provinces. That Avhatever of rebell'̂ ^̂  
there was in those Provinces %
of the mutiny, and that had there
no mutiny, there wouhl a s s u r e d ly
been no r c b  llion. L o o k i n g  W 
state o f  the couutiy at the time, to 
absence o f all Civil power, and toausencc ot alt uivn power, hh» -  .ĵ n 
doubts tiuit existed as to i he
o f our rule, the wonder was, I'O*' 
there w«s so much, but that
so little o f real rebellion agaiust the
vernment. Under these circuu'Sji'^'jjjj
and considering how imnicdiateiy^jj^,
people had returned to their
gianco on the restoration
authority, and how well
behaved ever since, lie certainly
that it was a Hi tie hard
North-W estern Proviuees, ana
was not very politic to  sing'®
out now, and to make them
time the subject o f special pe'>» 
lation. AVhat the country
him to stand most in
and reliet li'om a law such as j
tained in the Clause o f the
under considi'ration,which
up the nece.ssity o f a constant ** j|,i)
for arms, however ebnoxion®
people it. mijiht be, otherwise
would be a dead letter, and if  ̂
to  bo its character, it would be
not to pass it. lie  must rop®® (,'i» 
it was particularly necessary

loP 'lUf'present (imo, wllen the
financial measures o f the jjpu"
able gentleman opposite ,. CO'''
to bo introduced, not to
tiuue laws which, from
must of necessity produce c
iiblt) irritation, and the JO 1**
the Cviuoiittec’ secmod tiJ
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J J o  Iiu.il n o th in gwiili'iu t in s  c a te g o ry , 
morn to  any.

Mk. W IL S O N  sn rl, lie did no t risp to  
complain o f Jiiw having been quo ted  by 
the 11 imorabl • M em ber fur th e  N o rth -  
W estern P rovinces, on whom thu  
Honorable anil learned  .) udgo had been 
rather too hard . H ut lie th o u g h t t he H o
norable M ‘ mbei- for thu N o rth -  W estern  
Provinces had m i-ap p ceh em l'd  tho  f< r e 
sent p o it io n  o f th e  liili an i t  now  stood. 
"Iks local G o v ern m en t could  w ith 
draw tlie p roc lam ation  i f  t l e y  co n 
ceived th a t a  fu r th e r  d isa rm in g  o f  tho  
Imputation was unnecosnary . W lm t ho 
had s ta led  fo rm erly  w as that, no ' lung  
would induce him  to  c o n se n t to  any 
provision for a  search  fo r a rm s, un less 
tho power w&s g u a rd e d  by  th e  s tr ic te s t 
•imitation, so as to  en su re  th a t  i t  sh o u ld  
>>o properly exorcised  u n d e r  E u ro p ean  
SHporviNion.

1 UK (J llA riiM A .N  said, he would 
exphiiu the objp<^ of tho provision.
•t Was in te n d e d  to  o bv ia te  th e  
inconvenience ot' is su iu g  a  new  p ro 
clamation in th o  p a rtia l ly  d isa rm ed  
district <>f th e  N  rf.li- W e s te rn  l ’ro- 
viiwca. I t  w ould  bo v e ry  in e x p e 
dient to iksuo a  fresh  p ro cb u n a tio n  ;
■t ininbt, |j0 m isunderstood by tho  
P«ople, I f  th o r j  was to  bo no 
penalty .for tho possession o f arm s and 
no provisions for a  search  to r weapons, 
•lie disarming Sections o f  tho  Hill 
would he rendered a  nu ll ty , an d  could 
not be enforced. B u t th e re  wcro 
«evorer penalties in  A et X X V I 11 of 
■^5", which had n o t been adverted  

by tho H onorab le M em ber f i r  tho  
Worth. W estern  Provinces. T h e  H o- 

M im her m ust bo aw are th a t 
in present. liill guarded  ngainst th e  

P0>Mbility o f • ppresKiou being  pm etia- 
“ by providing th a t  no search shall 
»o place unless in tho  presence o f un 

h ,‘r.°.V,<-',‘"  officer. A ll th a t  th is  p a r t 
tlio 8e.ct.iiin m ean t w as th a t  tho 

Power m ust t o given to  G overnm en t
eon»Ut,n , lU<5 w herever ib w as
•on«ulered necessary to  do so. T lu-n
tlm it ‘'O inm unieatioua w hich
lo ir »",M,ruWe h a d  referred
of’ i l , „ l 1Wt'ru u HU<>rt *■»“« a  M em ber 
'leUn.. r W 1’c,,,°  C o u rt he w ould  be 
»Uvh « 10 lvl>lHoeitil.o th e  value  of 

testim ony. T h o  H onorab le

M em ber for th e  N o rth -W e s te rn  P ro 
v inces hail re fe rred  to  th e  opin io  u 
of tlio H onorab le  M em ber of C o u n 
cil (S ir  lJa rtle  .F rere) a s  to  th e  effect 
p roduced  in  S in d  by  a sim ple 
p roh ib iton  agn inat th e  carryings o f  
w enpous. H o  (tfie  C h a irm an ) had
n o t th e  sam e experience  o f  th a t  
co u n try  ns th e  H o n o rab le  M em ber 
( ^ ' r  l ia r t le  F re re )  had . B u t ho ( th e  
C hairm an) d id  n o t believe th a t ,  i f
you p re v e n te d  persons from  carry ing  
a rm s, yo u  w ould  ta k e  aw ny from  th e m  
i ho d e s ire  to  possess a rm s ; h e  believed 
tln it th e  p ro h ib itio n  w ould  ra th e r  have 
a  c o n tra ry  effect, l i e  th o u g h t th a t  th e  
r e p o r ts  from  th e  N o r th -W e s te rn
I ■evinces show ed th a t  t 1.e people w ere  
anx ious to  g e t back  th e i r  a rm s, and  i t  
was th e  d u ty  o f  th e  C ouncil to  p re 
ven t th e m  from  accom plish ing  th a t  
ob ject. H e  had no  o b jec tio n  to  g iv ing  
pow er to  th e  local G o v e rn m e n t to
w ith d raw  d isa rm in g  p ro c lam a tio n s , b u t  
he conceived t h a t  i t  n u t  n o t  sou n d  
policy  to  re q u ire  local G o v ern m en ts , 
w h o  co n sic le re il t l i a t  i t  w a s  n e c e s s a ry  
to  c o n tin u e  d isa rm in g  o p e ra tio n s , to  
is su e  fre sh  p ro c lam ations.

S in  BA l l  l’L E  K ltE U R  bogged to  cor
rec t th e  H onorable and learned C hair
m an as to  w hat he (S ir  lla r tle  F re re ) 
had s ta ted  relative to  tho effect o f a  pro
h ib ition  to ca rry  arm s. H e had never 
said any th in g  no ab su rd  as th a t  by p ro 
h ib iting  people from  carry ing  arm s, you 
took  from  them  tho desire to  have 
arm s. \V hat he did say w as th a t  by 
prohib iting  people from carry ing  arm s, 
you  get them  o u t o f a  liab it o f keep! 
n i"  Hrnw w hich a re  n o t abso lu te ly  
necessary for th e ir  own defence or for 
th e ir  lawful p u rsu its— and th a t the 
result^  w as tl,u t in a  few years you  
w ill find arm s in  th e  possession o f 
none  b u t  those who use them  for law 
ful purposes, such aa k illing  w ild  
beasts— or »I»o a re  fr- in th e ir  r a n k  
an d  w ealth  not dangerous to  tlie  peace 
ot th e  coun try . T his w as th e  re su lt  
ol a  law  o f hum an n a tu re . A rm s i\ro 
alw ays o f  considerable value to  a  poor 
m an and  easily tu rn ed  . in to  m oney 
am i if y o u  p reven t a  poor m an from  
ever ta k in g  them  o u t o f h is  houBe, ho 
w ill soon p a r t  w ith th em  an d  tu r n  
th em  in to  m oney, and as for tho  samo 

o  3
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reason, none o f bis poor neighbours
will buy them, they generally diaap- 
penr nU.ogetlicr and go out o f tlio
country. This was what he (Sir Bar- 
tle Frere) had said, and what lie beg
ged still to n\aintain.

After some lurtlier discussion the
Clnuse was put and ajreed to.

CUanses 3, 4, and 5, whicli were as 
follows, were severally carried :—

3. “  In  e v e r y  s u ch  d i.s tr ict  o r  p la c e  w liic l i
e l m l lb e  o n l c r e d  t o  he d is iin tie d , th e  o r d e r  o f
t h e  ( io v e r n o r -G e n e r a lin  C o u n c il ,  o r  o f  th e  lo ca l
G o v e rn m e n t , Bhiill b e  puW iH hod in  th e  Calcutta
O m elle, o r  in  t lio  GazM e  in w liic li  tlie  o rd e rs
o f  th e  G o v e r n o r  G e u e n il  in  C o u n c il  o r  o f  th e
lo c a l  G o v c r n n ic n t  m a k in g  t lie  o r d e r ,  as th e
ca se  m a y  h e , are u su a lly  p u b lis h e d , a n d  sh a ll
a ls o  b e  m a d e  p u b lic  in  s u ch  o th e r  m a n n e r  ns
th e  ( io v c r n o r -G e u c r a l  iu  C o u n c il  o r  th e  lo ca l
O o v e ru m e n t  slin ll d ir e c t .

“  4. E v e r y  per.son w h o , a fte r  tlio  e x p ir a t io n
o f  th e  t im e  m e n t io n e d  in niich o rd e r  in  a n y  d is 
t r ic t  o r  p la ce  to  w h ich  th is  S e c t io n  sh a ll he
e x te n d e d , o r  w h o , a fter  the p a ss in g  o f  th is  A c t
in  a n y  d is tr ic t  o r  p la c e  In w h ich  an  o r d e r  f o r a
g e n e ra l sea rch  fo r  a rm s lias b een  isflued, a n d
is  s t il l  in  o p e r a t io n  as a fo resa id , sh a ll h a v e  in
b is  p o s s e s s io u  o r  c u s t o d y  a n y  s u ch  a rm s as
fttbresai<l, o r  a n y  p ereu .«sion  ca p s , su lp h u r ,
g u n p o w d e r ,  o r  o th e r  a m m u n it io n , w it l io u t
Bucli l ic e n s e  as a fo re sa id , t-ball b e  l ia b le  t o
b o  im p r is o n e d  w ith  o r  w it h o u t  haril la b o r
f o r  a  term  n o t  e x c e e d in g  t w o  y e a rs , a u d  a lso
t o  a  fin e  n o t  e x c e e d in g  1 , 0 0 0  U u p ce s , a n d  it
Bhall b e  la w fu l  fo r  th e  M a g is tra te  o r  o th e r
o f lic e r  m e n t io n e d  in  th e  o r d e r  t o  s e a rch  o r
c a u s c  a  se a rch  t o  b o  m a d e  o f  th e  I'rem iseB
o e c u ]iie d  b y  su ch  p e r s o n , o r  o n  w h ic h  th e
M a g is tra te  m a y  I ia ve  re a so n  t o  b e l ie v e  th a t
a n y  su ch  a rm s, p crcu B sion  ca p s , su lp lu ir , g u n 
p o w d e r ,  o r  o th e r  a m m u n it io n  are  c o n c e a le d .

“  5. T h e  sea rch  sh a ll b e  c o n d u c te d  b y  the
M a g is tr a te  in  p e rs o n , o r  b y  a  J o i n t  o r  D e p u ty
M a g is tra te , o r  E u ro p e a n  A ssi.stant, o r  b y  s o m e
O tlioer, C iv i l  o r  M il i ta r y ,  a p p o in te d  b y  ( i o -
T orn m en t, w ith  p o w e r  to  c o n d u c t  s u ch  searchea,
a n d  a ll su ch  a rm s , p o r c n s s io n  ca jm , su lp h u r ,
a n d  a m m u n it io n  fo u n d  o u  a n y  s u ch  sea rch
■liall b e  c o n fis ca te d .”

Clause 6 was propofcd as follaws

“  T h e  p r o v is io n s  o f  th is  S e c t io n  sh a ll n o t
e x te n d  t o  a n y  p e rs o n  e x e m p te d  b y  th e  a u th o -

> r i t y  is su in g  th e  o r d e r  fo r  d is a r m in g  th e  d is 
t r ic t  o r  p la c e , o r  w h o  m a y  b e  e x e m p te d  b y  th e
a u th o r ity  o f  th e  lo ca l  < io v c n in ie iit ,  n o r  to  K u -
Toj>eaus, A m e r ic a n s ,  o r  E u ia s iu n s ."

M r . W IL S O N  movod as an amoiid- 
iwent the omission o f the above Claute
and the substitution ofthe followiug

“  T h e  p r o v is io n s  o f  th is  S e c t io n  sh a ll n o t
e x te n d  t o  a n y  p e r s o n  o r  p c r s o u *  c x c u ip tu d  b y

Si)' liartle Jfrert

the authority o f  the Govornor-Oenovi'l
Council or o f  the local Governmcnl
proclaimed district or by any Enro))eaa
serving in such district duly aiithoriiiod 
the local Govornment in that behalf.”

Tni! C lI.A IR M A N  ?aid, ho
certainly contciid in favor of
orii'iiiul motion. No sulHcient reas®! 
had been given for not
European.s. There was no
the loyalty o f Europeans, and as 
Conneil was in as good a
tu judge of this as tho
Governments and tho local ’
he thought tiiat the exeniption
now to be made at once. When
spoke o f Eur opeans, he ineanl
tlio oilier classes mention d ii'
origii al motion. He would
was it intended to disarm E ‘ ''‘*1’**,'j
or not ? I f  tliey were to bo exen’P 
he tboiiglit that w * ought
upon ourselves to exempt them-  ̂
was it intendod to cym^iel Europcft'’* 
take oijf n license in a procl"i'>'* ‘̂
triet ? Tho arguments previously
did not now apply, as tin: Act "  '^jj
this Section was to bo in force
be obviously more tlian a
it was to be lo t to the d i  c r c t i o n  «
local Od’icera to s a y  w h e t h e r
peans ought t o  be e x e m p t e d  or ' 
l i e  d i d  not t h i n k  that “  if.ffii- 
tion ought to be left t" tin- ® ' jgu 
trates, but that it was our bo"i
d . i t y  t o  m a k e  tlie e x e m p t i o n
Act once for a l l .  How wore
Odicers to say, wiicther ,|'jie
ought to be exempted or ĵute
exemption must be nntrie ,, to
or otber. I f  wo left a 
the authorities to grant tlis d'*
and expect tlieni to do so, i''
inneli class legislation as
e d  t h e m  a t  o n c e  in t h e  A c t .

not necessary to legislate iw
but tho circumstanc.o of e a c h
aud each chisa should I’O *
c-(l, i f  we r e a l l y  ( l e e i r c d
legislation. The H o n o r a b l e  ),iil

for tho North-AVestern Frovn'«®
s a i d  that, if E u r o p e a n s
exempted in the former A ct, they |̂;,.y 
be (ixempted now ; but that,
were not then oxcinpleil, ii''';
be a dilficiilty in exem pting t'*®' yi’f)
The present A ct Loivcvci'
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‘ 'tturent from tUc foviner one. Assum-
'•'R that a tUtliculty luid arisen, it
Ufely v̂ns tlot an itiauperablo one,
‘ tlicra was any dilliculty, were wo
 ̂ throw it olf our slioulders, iiud im-

P®se it on the Govirnor-General in
‘>ttneil? I f  tlie Govornor-Gcneral
Council aliouUl feftl a didiculty in

Kuropeans in ttie North- 
estt'rn Provinces, who were not

wiieu the former A ct was
tetulHii to tliem, the Lieutenant-Qo-
•■uor would feol atill greater diiru nlty,

n ''®'ther the Legishiture nor tlie
®'*'-'i'iior-Qenej,,,i in Oouneil had

*̂ 0 make the exomp-
n h ' i i L i e i i t e u i i n t - G o v e n o r

v»o'n!j exem|it, tiif local Oflicers
'W i’eul tlie greatest difUculty with

Ap. l” '<'cedi nt before them o f two
ij,, the L  nrjsiiilivo Oouneil, the
ill (-1 tlie Govoruor-Qeneral
i„i “ " “ eil and the order o f the Lieute-
'>11 '^ e  nueettion was out*
'lion* •“  Sreiii dill'erciice ol' opi- 
efij Some persons luifiiit

HU opinion that Muropeiiiis
tliut (iisarmed. He believed
tliiu llonorablo Mombors ot
llioi, “ '“ 'ell enterln.inoil mwOi <.n ■ "J-. umion SUCH an I pi-
soiiie ir “ "y iiiidersto 1(1
U-tij ‘̂^'lorable Members to con-
r"'''̂ l>er .'7® ‘*” ‘1 others lor

No’ d > w  *''“■''■‘**‘̂ '’0' should weCfBC ^  ‘101.1)1 r,,i „ ..... . .- iive ' , > I'liereloro, slioiild we
" ‘^"diVful a matter to  the dis- 

distfi’ ' t h e  local O flicers? In  one
tlî j. tho Maftistrate m ight say
ti(i,i ^ > d d  bo a partial admiiiiatra- 
iiiui law to  esem i)t Europeans,
i i i o t ) t h e r e f o r e  do it. In
*Hy i i ' ‘''Strict, the M aj'isti’ato mij>lit 
I'll!! ' “0 uarcd I'ttle about that

*>« would e.’cempt them,
avo one riilo in

'‘ i i o t l i a n d  a different; ride in 
^ U ih „‘ w tdd a.'ik Iloiiorul.de

/ t ’ Kuropeans
"ill, ^ I'o exem pted from thin

l*'Uro])eaiib were in reality
''•‘ouii] ’^̂ '"’ided  or not. I f  ho, why

’ ’ ot do it now — was Jt that
’̂lio “ fraiil o f  clasu legislation ?

*l"iioraolo gentleman made
‘.‘"n j Her Majesty’s (jroclama-

'**‘ l>port oi' not e.vempfinp;
^^glit i'*' C''® Cliairmaii)

' “ O'vever, that Her M ajestj’s

I jironlamntion in no way ]n-eventod our
I making one law for one clisa and an

other law for another; but if that was
the intent, the Iiii>lit Honorable gen
tleman bad himself violated that pro
clamation by introducing a Clause in
the Income I'ax Bill, which rendered a
person guilty o f forgery “  liablo, if a
European or American, to be sentenced
to penal servitude for any period not
exceeding ten years, or to imprison
ment tvith or without hard labor for
any term not exceeding two years, aud
if not a European or American, to ba
sentenced to transportation for any
period u'>t exceeding fourteen years,
or to imprisonment witli or without
hard labor for any tei’ui not exeeediug
sevhn yi jirs.”

He thought, however, that legisla
tion should bo adapted lo circumstan
ces, and if we found it necessary to
make one law for Natives and one
law for Europeans, wo should not
hesitate'to do so. A  good illustration o f
this had been given in the Englishman
newspaper the other day in reference
to tlio ease of purdah women. A  Na
tive lady o f rank was priiileged I'rou) 
aiipeaiance in a Court of Justice, but
no sueh exemption extended to Euro
pean ladies. I f  we were jiistifidd in 
class legislation for the Natives, were
wo not also Justified in class legisla
tion for Europeans, wherever it might
bo considered necessary ? It was for
tho sake ot Government that it was
found necessary to pass a Disarming
Act, ami in doing so, were we not
jiistilied in saying that the Matives
should be disarmed and tho Em-o- 
peaiis should not bo disauned? lie
had iiistaiiccid the case of the Pun- 
jiib, where Europeans were exempted,
and the Honorable iMember (Sir bartle
l^rere) had remarked that this was
scaiTidy a casein p int, for in the Punjab
there were no Europt^ans, except Civil or
Military Olliccrs. Hut he (the Chair
man) would ask, whether a man
in the service of Government was more
loyal or lit to he trusted with arms than
one not in the service o f Government.
Jle (tho Chairman) said th it this
Hill was not intended as a Police
measure, but to prevent persons from
collecting arms and «?>ing them against
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Govei'nii'ont., iinil it appeai'eil to liiui
that tlu‘ rpiiaon for disariiiiiig Natives
entirely failed with rt'gard to Euro
peans. l ie  had pressed liis arguments
so fully on this point that lie would
not longer detaia the Council with any
further observations. He thanked the
Council for the attention witli wh’ch
they had listened to him, and he feared
that he had wearied them by the dis
cussion of the subject. But he felt
strongly that, in passing an A ct for
disarming Natives, there was not the
slighte^t justificati n for including
Europeans.

SiK B A E TL E  FKERE said, he
would not attempt to recapitulate the
arguments against this pro[o ed ex
emption, which he thought had
been fully stated in their previous
deha'eB on the subjcct, but ho begged
liis lloiioriible and learr ed friend to
recollect that his (Sir Bartle FreroV)
objections to the exemption were
mainly founded ou the cons deration
that all such exemptions voluntarily
adopted were b^ots oa the Statute
Book, and a disgrace to our legisla- 
li'.n. l ie  did not deny that in oiir- 
rying out any such principl", practical
difHeultios might arise, though none
had been shown to exist in th [)ien nt
instance ; but, if they had existed, it
feemi'd to him (Sir Bart'e Fr re) our
duty rather to face and overoom© them
than to attempt tt) evade them by a 
cour.'C which in itself was wron;;.
Ills  [light Honorable and learned
friend (M r. W ilson) had cletirly
shown that the exemption to be desired
was one that should iucludo all loyal
and well disposed subjects ; but it was
manifestly impossible t ) attempt mi h 
dcllnitioii in a legal enactment. Hia
Honorable and learned friend admitted
this impossibility, but added,as we can’t
exempt all loyiil and well disposed sub
jects, let us at least exempt some. Lot
us, said he, exempt our own class, whom
we know to be uniiersa'ly loyal and
w^ii,dis|MW(;d. He (Sir Bartlo Freru)
citnM not assent to such selfish and
I'arli.il lef>islati"n. He need hardly
say that he sincerely believed that eur
own class, the Huro])eaM, was to a nuin 
loyal throui;h()ut India, but there
were othei- classei o f v\ horn Iho same

The Chairman

might bo said, and he (Sir Bartlo
for one would never consent to
exoniption o f our o «n  clnss, while
left other equally loyal classes aaioH» 
our native fellow subjects unexeuip^® 
U o would not say to the
thousands o f Native C h r i - t i a n s ,
instiinci', who had to a man been 1 /̂“
througliout India; he w o u l d  not w
to the Piirsees, or to those Native Cl“ ' ’
who, following I he example <>f Sui'J , 
the Nizam and the liajah o f My«'’r®; 
thrifwjt In their l o t  wiih us and y 
all they pos ofised ; ho would ’’ ".V'lJ
to them— ■' You have the pariie 
exemption ns we have, but y‘<u 
take your chance with the
and susp. cted.”  His Honorabl'f
learned friend had urged that w®, ĵ , 
already a en  at deal o f  class
tion, and were stid legiHl<it''"S 
tl:e same spirit This, it
the case, would be no
f<r perseverance ii^ a wrong
but he (Sir Bartle Fr. re)
to deny that any o f the
adduced by t h e  H o n o r a b le
learned Chairman were at
po nt. He had instanced
ence in the imprisonment
awarded to Natives or to
but he (Sir Bnrtla Frer**)
surt'ly not remind his
and learned friend that this
ence was made with a view ot ® 
ing Bubst'intial (quality. '''*!• ;,ir 
torious I hat the same term
prisonment in the saino $
form a very unequal punislnnon
European and to a Nativ*?’, |̂)d 
prisonment in a j)articidiH’
for a particular jioriod, wIih‘1' ĵ h- 
be a light piinishniont
tive, might bo death to a s'*
and the ditterenco wasaim mo umcicmiu ..— 
that, as far as pcssible,
ment migiit be physically ,vn=‘> 
to both. This apparent ine(jn<*'‘ j'ltf 
therefore, in truth, an fii'g '"" ''''j
equal legislati n. So witi> -r)u 
what Kis llon-r.ib 'e
friend called “  tho exenipt'i'J"
tivo l,a'lies o f Hmik” fi'oin I'Pl’ pi‘ 
in public in Courts o f .Ju--*!'*'*’’ ,,.; u'
His llonoriibJo and k'an»‘ “  „ jJ'’
really consider this a
doubt it Has a njcst tryi''»
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twn for a sensitive English Indy to
UoUX f8 /  .Wltneas in a public 
i S l n  J 'lst,c° ’ 'mt iM  lvi« Ho- norabio an,] learned friend  believe
«» «  luigUsl,women, na a class, would 
accept exemjtion on the grounds 
™ which it was granted to Native 
•males i Ho (S ir  Bnrtle Frere) bo- 
iftved that nil 3 na bio linglinhwomt'ii
partied  tins .bliyution to appear in
, U1-t f‘>r the furtherance) of justice
'n the light in which the mothers and
(taught*-rs and sisters of Englishmen
°ognt to regard it—a« a great privilege,
°* which, however disajrre.'able or
I'junful, mid whatever its inconve-
Renees, they would not be deprived

any exemption like that o f N ativ e  
wnnles, which w as, ho submitted, 
nothing more than a  concession to 
tlicir weakness, and a badge of the 
l'« ition o f inferiority in which they 
!'ffi placed by their own customs. IIw 
Honorable and learned friend had 
"Welt much on tin* argum ent that the 
^x<'mption he now proposed was one 
'r in being disarm ed, and that, con- 
B«iuenily, the argum ents urged nga:nst 
wtcmption from the necessity of 
being 1.censed to carry firms could 
11f>t apply to it. H e (S ir  B ar tie F  roro) 
^ngted that the Council would agreo 
* ’Mi him tlmt this w as net the ease,
flia vciy lacfc o f proclamation pro- 
“I'PpoHcd an aim rmnl sla te , like a  
8tatft of siege, or a proclamation of 
martial law, in which tho operation 

tho ordinary laws was more or 
tew suspended. It was a state of 
things which ho trusted would sel
dom bo permitted to last more than 

 ̂ few months; never, he hoped, 
longer than the imperative neccs- 
B,ty for it ciisted. Such being 
the cubo, any arguments which would 
^pp'y against exemption of any 
elasw, in ordinary times, would apply 
*»tl» still greater force when the ordr- 

laws of 1 he land were for n time 
^•perBedcd, in any particular district, 
•llicy had had more than two years’ ex
igence of the working <>f the Act 
*liicli does not exempt Kuropfftns.
Jle (Sir llartlo Frore) had repeated- 
v' asked if any case bad occurred
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of tho faind anticipated by tlie nd* 
voca>*s of this exemption, hut no 
case of the kind had been brought 
forward, nor did he (Sir Burt)* 
trere) believe any such case was 
possible.

To the other arguments of his Ho- 
nor able and learned friend he could 
not reply better than by reading a 
letter from the Supreme Government, 
in reply to a request for exemption 
preferred by the Christinu inhabitants 
of Bengal shortly aftor the Act of 
1857 was passed. I t  was printed in 
the papers of the time, and woidd 
be found, he believed, in tho ling- 
lifhman of about the 20th October 
1857.

Tho letter was as follows:—

F k o m

T o

N o . 2094.

C e c i l  R p.a d o n , E s q .,
Seep, to the Govt, o f  India,

I I . B k k n e b s , K sq „
A ttorney-at-I.aw.

Dated Fort William, the 15th Oct. 1857.

Sitt,—I  am directed by tlie lligbt Honorable 
the (iovemor-Gciti-ral in Ooun- 

Jlom e Dept, cil to acknowledge the receipt 
o f your letter, dated tho 6th

illRtunt, forwarding a  petition from cer
tain Chiistinil Inhabitants of Calcutta, praying 
on behulf of themselves and of nil other Chris
tian Inhabitants of tho Hengtil Presidency, 
tlint tho Government o f India wilt make ft 
declaration for exempting them fr°>» tlio 
application o f Act No. X X V IH  of 1857.2nd.—Tho Governor-General in Council is
unable to comply with the prayer of thin 
petition. A t tho mime timo Hi* Lordship in 
Council directs tno to state timt nil exemption* 
which iiiny bo ju st and re^oimble will lie 
made by tlie local Uovennnc.iit, whenever tho 
A ct or any part of it shiill be put i"  exocutioTi.3rd.__'P lie  G o v ern o r-G e n e ra l ill  C o n n e ll
Cordially npprcciateB tlie loyal feelings of tho 
petitioners, and of those in whose name they 
Speak, as also tho support w h ich  they hare 
civen to the Government, hut he canuot 
ml.nit that the faot of tho Anns Act bmnK 
general in its term*, >« Hny reflection upon
ih M rb o d y .^  O()v(jrnor fjenernl in Council
does not sh.ii'ti iho .ipprohension of the vet.- 
tioners. that nny powers which, under tho A ct, 
may be entriiHtcd to Magistrate* or Coiiinm- 
wioncrft of Polire, will be a bused in the ntanmn 
suppoicd by them.
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nth.—N oitliL 'i' i lo o 3  H ia  L o n ls l i ip  in C o u n c il
a » i f o  ill v ie w in g  (h e  ciise  o f  H io I ’ ln ijn l) iih 
p^iraHel t o  t lu it  o f  lien g a l. T l ie  J’ n u j:ih , w h en
th i! (lis iirn iiiig  t o o k  p la ce , w as a  u e w ly  c o n 
q u e r e d  c o u n l iy ,  p e o p le d  w it li  a  lio s t i lo  n ice ,
a n d  it  w a s  re a so n a b le  t o  d n iw  a  b ro a d  lin e  o f
d e m a r c a t io n  b e tw een  its  w h o le  n a t iv e  jio p u la -
t io n  a n d  a ll K u ro i)ea n s  w h o  m iR h t  b e c o m e
i-esidenfc ih e re . In  B en g a l, o n  th e  c o n tr a r y ,
a  la r g e  p o r t io n  o f  th e  p o p u la t io n  is  lo y a l  a n d
w e ll -a f fe c t c d  t o  th e  B r it is h  G o v e rn m e n t , a n d
m a n y  h a v e  g iv e n  p r o o fs  o f  th is  b y  e x e r c is i i i "
in ilu e n ce  a m i riw king p r o p e r ty  a n d  l ife  in
s u p p o r t  o f  th e  G o v e rn m e n t .

6th.— I f  th en  th e  la w  s h o u ld  u n d e rta k e  t o
la y  d o w n  a  l in e  o f  d is t in c t io n ,  n u d  s h o u ld
c la s s  th ese  m e n  w ith  th o s e  w h o  are  n o t  to  be
tru s te d , i t  w o u ld  b e  a  g re a t  in ju s t ic e . I f ,  on
th e  c o n tr a r y , i t  d ra w s  n o  d is t in c t io n , b u t
le a v e s  a ll e x e m p t io n s  to  b e  m a d e  a c c o r d in g  t o
c ircu m stH n ces  b y  th e  G o v e rn m e n t  w h ic h  a d 
m in is te rs  th e  la w , n o  s u ch  in .iu stice  is  c o m 
m it t e d ,  a n d  it  a p p e a rs  to  th e  G o v e rn o r -U e n e -
r n l in  C o u n c il  s ca r ce ly  p o s s ib le  th a t  a n y  K n g -
l ish m a n  o r  a n y  ( 'h r is t ia n ,  v ie w in g  th e  case
d isp iis s io n a te ly , s h y u ld  f in d  o f fe n ce  t o  h im s e lf
in  s u ch  a  law . M o s t  n ssu re d ly  n o  su ch
o ffe n c e  is  in te n d e d , a n d  th e  G o v e r n o r -G e n e 
ra l in  C o u n c il  h .is d ir e c t e d  m e  t o  fu rn ish  th is
e x p la n a t io n  t o  th e  p c tit io n e rB  in  p r o o f  th a t
Huch is  th e  ca se .

I  h a v e , & c.,

(S ig n e d )  C . B e a d o n ,

iUcci/. to the Go'tt. o f  India.

'Plipao were tlie seiitiineiits o f tlie
(lovoriiiiKMit o f Tiitliii o fl liafc time, and
he (Sir Bai'tle Frere) submitted that
iiot.liiiig had tinea occurred to in- 
viilitlato tlio argtiiiicntf, or to show Unit 
the aiiticipatioiia then eiitertaiued were
otlierwise t han just.

T h i s  C IIA lliM A N  asked, whntl er
the Honorable Menibt r meant to sny
thiit hH (tlie Chairman) had concurred
in tliose arfrumnnts.

M k. W IL S O N  said, that thf* Honor
able and l( lu-Tied Chairman iiad mia- 
tindnrstond his Honorable (riciid (Sir
Ba t'o I'rere), wh ) road the h'tter
fiiinply to .sliow the o| inion8 o f the
(jri'Vernmei t o f the time.

Siu B.'\RTLK FKEKE said, that he
did not wish to iiidividualizo any
Menib. r o f the Goveriimctit, lie simply
read the letter, ns ho had referred to
the A ct o f l8o7, to show the o[iinions
wliioh the Government o f India then
held— to show what were its fintici- 
paticuiH o f the working o f iho Bill,

^  Barlle Frere

a n d  h o w  c o m p l e t e l y  t h o s e  a u t ii 'P ® '
t io n .s  h a d  b e e n  f u l f i l l e d .

A f t e r  s o m e  f u r t h e r  d i s c u s s i o n

C o u n c i l  d i v i d e d —

the

Ayes  4.
M r. F o r b e s .
M r . H a r in g to n .
M r. W ils o n .
S ir  B a rt le  F rere .

Noet  3. ,|
SirRIonlauntW **'
M r. S co n ce .
The Chairman-

S o  M r .  W i l s o n ’ s  a m e n d m e n t
c a r r i e d .

S f c t i o a  X X X I I  w a s  p a s s e d

a m e n d i n e n t . s .
S e c t i o n  X X X I I I  w a -s  p a s s e d  a s '

s t i ' o d .  ■
S e c t i o n  X X X I V  r e l a t e d  t o  the£-ogn|J

z a n c e  o f  o f f e n c e s  i i iH h  r  t l i i s  A c t : ,
S e c t i o n  X X X V  p r o v i d e d  f o r  im p '' '* ^ ’
m e n t  i u  c a s e  o f  n o n - p a y m e n t

T h k  C I I A I K M A N  it i ' .v e d

o m i s s i o n  o f  t l i e  a b o v e  S c c t iu iw
t h e  s u b . s t i t u t i o n  o f  t h e  f o l l o w in S !> " ,
p r e s c r i b  ' d  t h e  m o d e  o t »

p e n a l t i e s  : ~ -

“  K x c e p t  as o th e r w is e  p ro v id e d , all
u n d e r  th is  A c t  m a y  b o  t r ie d  b y  any
trn to , .J o in t M agi,strate, o r  p erson
e x e r c is in g  t h e  p o w e r s  o f  a M agistra te ’ ' '
th e  p e r io d  o f  im p r is o n m e n t  to j dii) 
o ffe n d e r  m a y  b e  l ia b le  e x c e e d  th at
M a g is tra te , J o in t  M agiatrato , o r  otliui'
a s  a fo re s a id  is  c o m p e t e n t  t o  a w a rd  |,,,eni- 
la w s  fo r  th e  t im e  b e in g  iu  fo r c e  in
d e u c y  o r  p la ce  in  w h ic h  sticli
.Join t M a g is tra to , oi other  O ffice r
is  e m p lo y e d .  W h e n  th e  p e r io d  o f  i '“
m e n t  j ir o v id e d  b y  th is  A c t  e x ce e d s
th a t  m a y  b o  a w a r d e d  b y  .such
J o in t  M a g istra te , o r  o th e r  O flice r  as aW*' 
th e  o f fe n d e r  sh a ll he c o n iu iit te il
b e fo r e  th e  S e s s io n s  J u d g e , i f
g iv e n  b e fo r e  s u c h  M a g istra te , .lo in *  pe«f
ti-iite, or  o t h e r  O ff ic e r  a s  a fo re s a id  shall
t o  s u ch  M a g is tra te , .Jo in t M a g is tra te , o  {ii« 
O flic e r  su flic ie n t  f o r  t lio  co n v ic t io n
accn sn d .

H x c e p t  a s  a fo re sa id , a ll o ffi 'iico s uf 
to  b e  p u n is h a b le  u n d e r  th is  A c t |,i ll'’
f in e  a n d  im p r is D u m cn t, m a y  1 ’ “ ‘ n!’ 'o e  , 
D is t r ic t  o r  p la ce  in  w h ic h  th e  ‘
c o m m it te d ,  o r  in  w h ic h  t h o  p erson ,l>-w ith  th e  sa m e  is  a p p re h e n d e d . , . j  

“  A  M a g is tra te  m a y  r e fe r  fo r  trial
e is io n  a n y  ch a rg e  o f  an  ofl'm icn ■jVrri'*''
p iin iB liab le  b y  fin e  o n ly ,  t o  a n y Â si'̂ *'*’’
a n ts , a n d  in  s u ch  ca se  e v e r y  su ch  j,, »
m a y  e x e r c is e  a ll th e  p o w e rs  y ®  i,oiiig''
M at-'istrate fiy  a n y  la w  (b r  th e  * '"V „o b l ‘-‘ * 
I 'o rce , s u b je c t  t o  a ll  lU e ru le s  » 1 'P ‘ ‘
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A ssista n t

IJ o v e rn m ciit  m a y  g iv o  g e n e ra l
‘” ’ y  A stiista iit  t o  e x c r c is o ,

powers , i'® "'’ ® ' ’y  »■ M n grS trate , n iiy  o f  th e
ci)ini,„,„ th e y  a r c  l ie r c h y  r o iid c r e d

"aone

niaji r ' " '  >■”  e x o r c is e  u iio u  rol'ci'otico l)y  ii
ti'atp '‘ " '' j f i o t  to  app eiil t o  th e  M a g is -

’’ ' " ' 1  a n y  coM viotio ii b y  su ch  •\Hsistant

Huyof ] .'‘ 8̂ ‘ sti'iito m a y  a t  a n y  t im e  ca ll  fro m
sucli Ac*’-** •'̂ “ ’‘ ista iits  a n y  ca s e  p e n d iu g  b e fo re

„  jpsistnnts.
C(1 o fl'c iice  w h ich  b y  th is  A c t  is d e c la r -
'iieiit ° w ith  f in e  a m i im p i'is o u -
iai(te'rt/ " ' “ is o iim e iit  o n ly ,  sh a ll bp  c o n i-  
llie lu„ f  •'•'>ro)jeaii B riti»li s u b je c t  b e y o n d

liinita o f  t h e  ju r is d ic t io n  o fUtijggi';' “ u u ia  0 1  tU e ju r is d ic t io n  o t  H e r
S>'I»’L‘ W e ( ’ o u r ts  o r .T iid ica tu ro , the

“ lie o f  ti ^'1 '* ''W c , u p o n  c o n v ic t iu ii  b e fo re
•'> thn S u p re m e  C o u r ts  o f  J u d ica tu re ,

to  w h ich  b y  tliis  A c t  th e
i( j ,  >8 d ec la red  to  b o  l ia b le  u p on  c o n v ic t io n .

r ” i' ‘ ’*'‘ ' ’ '0® w li ic h  b y  t liia  A c t  ia d e -
>0(1 itjjn^ .̂ I 'u u ish a b le  w ith  fin e , o r  w ith  fin e
sliiill |ĵ '̂ ’ *®’ ’ m e n t  n o t  e x c e e d in g  s ix  m o n th s ,
•he lo ® "m u iitted  b y  a n y  p e rso n  w ith in
^(jUft H  ' ‘ initH o f  th e  ju r .s d ic t io n  o f  a n y
*̂ *>Hrtoi. -  "^w licature e s ta b lis h e d  b y  U o y a l
«|)0l' ' " ’ II Si sh a ll b o  iiu 'n ish ab lo
!>f Polio “ " ' " ' y  C " "v io t io n  b y  a n y  M a g is tra te

Wlii I* I ’ r e s id e n c y  T o w n  o r  S ta t io n
“ So

'lio l ^ f  ^ ^ i i ' t i o n ,  o r d e r , o r  ju d g m e n t  u n d er“ last o n e r ,  o r  lu iigm eu i. uiuiui
ll'f cri.,,,, S e c t io n  sh a ll b e  q u a sh e d
‘ '6  U iefi,“  ‘ “ ' n> o r  p r o c e d u r e , b u t  o n ly  o n  

?***!! i.i. '"!** i t  sh a ll n o t  b o  n e ce ssa ry  to. - >1 II - - -  OMIVII iiut; uu ,iuv,vn...... j  ■—
^"ilgint, . 'I‘ c e  o f  th e  c o n v ic t io n ,

the 1 '® .^ v id i'n ee  o u  w h ic h  i t  p roceed fi,
’■ ' 1 ' ’ •"’^ 'l io n s  tak en , o r  a  c o p y  o f  th em ,

iiiri w ith  th e  c o n v ic t io n ,  o rd e r ,
; '" «S m e n t  i.. - ............... u  - f- o b c d ie n c c  to  « n y  w r it  o f

1  ® ju rirtd icb ion  u pp eara  on
‘ ‘*»t tiig j *̂ ‘ ‘ 0 c im v ic t io u , o r d o r . o r  jn ilg m o a t ,

tu k c ii  s u p p ly  th n t  t\ «re e t ;
o r  ju d g m e n t  sh a ll b o

‘ n?! 'M'panrfl " '> ob  dcposition K .
!• *’ * 1 1 1 0 1 ! ''* '''U cos  p u n ish a h le  u n d e r  th is
1 '“ ‘ 'H or ' *'® c o m m it te d  w it liin  th e  lo ca l
K '  o n r t  o f  .lu d ic ftt i ir c  e s ta b lish e d
^Oiirt  ̂ ' ' ''lu -te r , Hliall b e  p u a is h a b lo  b y  su ch

" f-ffeiti,•»e autV” ' ’'*’ ' ' ' " ' ’®® p e iii ’ ltiea  im p o s e d  u n d e r
o f  th is  A ct fo r  o l lb n ce s  piiiuHh- 

o r  p e r s o n  In w lu lly
p o w e r s  o f  a  M aLa.strato* o r

in  ca s e  o f  n o n -
b» tliH le v ie d  b y  d is tre s s  a n d
ah ch a tte ls  o f  th e  o ffe n d e r

' oas,. " ‘®®i'“ -
Inil * " 't h n 'r"^  I'orfaitureH o r  p e n a lt ie s

' ‘ ‘‘ ‘W  1 1  " " ' ' . " ' '• 'l i  iin id , a n y  s n ch  O i^ eer
t ,  ‘ l e d  ii, ‘ ’ V en d or  to  b o  a p p re h e n d e d  a n d
l|'B,''*"^Pnii,,>*i ' " “ to ily  u n t il  th e  retu rn  can

’  to i f ’ " ‘ " ‘ le  t o  s u ch  w a rra n t o f  d is -
K r  “atisfa B'''® I'oui'i'fy

a t . 1" O ll ic c r  fo r  h is  ap-
^isi for  41

th e  r e tu n i  o f  th o  w a rra n t  o f

to.

‘ ‘ I f  u p o n  th e  re tu rn  o f  su ch  w a r n iu t  i t
e lm ll (iijp e iir  th a t  n o  s u ffic ie n t  d istress  cu ii
b o  had  w lic re o n  to  le v y  su ch  fin e , a n d  th o
sa m e  sh a ll n o t  b e  fo r th w ith  p a id , o r  in ease  it
sh a ll a p p ea r  to  the sa tis fa c t ion  o f  su ch  0 / lice r ,
b y  ib o  c o n fe s s io n  o f  the o f fe n d e r  o r  o th e n v is o ,
that h e  has n o t  su ffic ien t  g o o d s  a n d  c lia tte ls
w h e re u p o n  siicii fin e  o r  su m  o f  m o n e y  c o u ld
1)0 le v ie d  i f  ft w arra n t o f  d is tre ss  w o i'c  is ;iiioil,
a n y  su ch  O ffic e r  m ay, b y  w a rra n t u n d e r  h is
h a n d , c o m m it  t lie  o ffe n d e r , p r o v id e d  h e  is n o t
a  K u ro p e a n  H ritish  su b je c t ,  to  p r ison , th ere
to  be  im priK oned , a c c o r d in g  t o  th e  d iscre tio n
o f  su ch  O ffice r , f o r  m y  te rm  n o t  e x c e e d in g
tw o  c .'d eu d a r m o n th s  w lien  th e  a m o u n t  o f  fino
sh a ll n o t  e x c o e d  f if ty  H iipees, a n d  f o r  a n y
term  n o t  e x c e e d in g  fo u r  ca len d a r  m o n th s ,
w lien  th e  a m o u n t  shall n o t  e x c e e d  o n e  h u n 
d red  R u p e e s , a n d  fo r  a n y  te rm  n o t  e x c e e d in g
s ix  ca le n d a r  m o n th s  in  a n y  o t lie r  ease, th o
co in m irn ie n t  to  b e  d e te rm in a b le  in  e a ch  o f  th o
cases a fo resa id  on  p a y m e n t  o f  th e  a m ou n t.

“  I f  th e  o ffe n d e r  sh a ll b e  a  K u ro p e a n  B r i 
t ish  s u b je c t, th e  M a g is tra te  sh all r e c o rd  th o
fa c ts  a n d  tra n sm it  suclx r e c o rd  t o  th o  D is t r ic t
C o u r t  o f  th e  D is tr ic t  w h e r e in  th o  o ffe n d e r  is
o o n v ic to d . a n d  th e  a m o u n t  o f  th o  fin s  a n d  th e
c o .'t s  ( i f  a n y )  sh a ll  He le v ie d  in  the m a n n e r
p r o v id e d  fo r  t h o  e x e c u t io n  o f  d ocreos  o f  the
C iv il  C o u r t . ’ ’

The Sections were severally agreed

Section X X X V I  was passed as it
stood.

.v’ections X X X V I I  and X X X V I I I
were omitted.

Section X X X I X  was passed as it
stooil.

Section X L  was passed after an
amendment.

Section X IA  wnn pnssetl as it stood.
T he c h a i r m a n  moved tlio

iiitioducti'm o f tJie fallowing new
Section ut'ter Section X L I ;—

“  \A h e n e v e r  an a w a rd  o f  hard la h o r  is m a d e
u n ih  r  th is  A c t ,  th e  C o u rt  sh all n o t  co in u iu tu
su cli la b o r  to  the p a y m e n t  o f  a  fin e  u n d er
H cg u la tio n  I I .  1831  o f  th o  B e n g a l  C o d e .

Agreed to.
S.'ction X L I I  and the prearnbla

and title wero severally passed ns thfiy
ttood. ,

'i'lio Council liavmg resumed its
bitting the Bill was rei,oi-tcd.

P U B L IC  C O N V H Y A N C E S  (P R K S ID E N C V
t o w n s  a n d  s t r a i t s  S K T T L K A I E N T ) .

Mil SCOiVCE move I that Sir M or- 
dsunt W ells bo added to the Sch-ct
Committee ou the Bill lor leguiatinif
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public conveyancoa in llic Towns of
Calcutta, Madras and Uoiiibav, and
tlii' several stations i f tlie settleuiont
of Prince of AV îles’ Ii^laud, Sinjjapore,
and Malacca.”

Agreed to.

roSTPONEI) OllDEKS,

Tlie following Orders o f the Day
were })osti)oned :—

Tlie adjou'ned roinniittee o f the
whole Council on the Bill “  for iin- 
jiosing Duties on Profits nrising from
Property, Professions, Trades, and
Omces.”

Tlie adjourned Coinniittee o f the
whole Council on tlie Bill “  for the
licetiaing of Arts, Trades, and Profes
sions.”

The Committeo of the whole Coun
cil on the liiil “  relating to the Trans
portation o f Convicts.”

Tlio Committee o f the whole Coun
cil on the Bill “  relating to Enii>>ra- 
tion to the British Colony o f Natal.”

The Council adjourned at G o ’ clock
on the Motion o f Sir Bartle Frero,
till Monday morning, at 7 o ’clock.

JUomlay Mornintj, July 9, 1860.

PUKSKNT :

T h o  l l o u ’ b le  th e  C l i ie f  J u s t ic e , Vice Prceidml,
in  th e  C h a ir .

I l o n ’ b lo  S ir  If. B . K .
F rore ,

R ig h t  l l o u ’ b le  J . W i l 
son ,

I I . U l la r i i ig t o u  E sq .,

H . F o rt)6 8 , Kh(i.,
A .  S c o u c o ,  K nq.,

a n d
l lo n ’ b la  S ir  M . L .

W e lls .

F I N A N C E S  O F  I N D I A .

IVFn. SCONCE begged, before pro
ceeding with the discussioii on tho
Income Tax Bill, to ask the liight
Honorable gentleman whether there
was any ground for the apprehension
entertained by some pers na, that
Jn(Jia was to be made to contribute

rds the expenses o f the present
n China.
B. W II jSON  thoufjht it (piito

natural that, at a time when wo wi>ro 
about levying u new tax on tho

rosource.'s o f  tliis country, he
be aski'd if tlie Indian I’ inances
b<; burdened witli tho heavy .
o f the war En>;laiid «as carryin!! “I 
with China. Tlio linaiicea of 
labored
disiid/antages as t' e y ___ _
of late, and no diver.sion of tliCJ j''

Wllvll V̂ NUIU. AilU uunin>co ''*■
abored at present under thu 
lisiid .antages as t'(*y hiid been
j f  late, and no diver.sion of tlî J ", 
sources o f  tliis country could be  ̂
to any other (jiiarter. ' When I"* , „
read tho observations which I'ell 
Mr. Sidney Herbert in
and saw the small sum fftit
tho esfiii ntos for this expediti""’ 
a])prehoiinion was excited, Tli«
marks he alluded to also strin'k 
Governor-General. They
against India being made to hi’flt’
portion o f  tiiese ex 'ens s, ’ 
reply sent by the .Home Gover^"'^  ̂
was a most satisfactory one.  ̂ ĵ|n 
shilling WHS to be pnid by
towards tho expenses o f the war
China. Aj

Tho rnnionr o f  Commissariat
being drawn upon this trea^iJ'T " jj
however, not w'ithoufc foundati'” ' ^
had been (irronKed by way of

tilD
lilt

lll<

ged by
to iillow tho Commis.sariat to 
about £50,000 niontlily. '^
io drawn w(>re to bo rcplncoil •”
East India House and credited
ac< ount of Military and otho’’ 
sent out to this country. j’,,!],
sury was certainly not
otherwise our presence this jjnj 
would not be needed to disfU'*̂  jj,; 
way and means o f repleiiifh'"??
but certainly wo could spare l ‘“> 
lie stated, without there
inconvenient pressure on the •“ * 
o f  India. , t)i#t

Ho (M r. W ilso:;) beliovj’* n,iil 
even the expenses incurred
in Bombay, in forwarding
China, had either been p ji‘l
be paid iintiiediateiy.

I N r O M K  T A X .  /

Tho Order o f the Day b(i'> /̂'t|i(3 
for the ridjuurned CtaiunitifU^ jiii-
who'o Council on tho Bill ‘‘
posing Duti.’s on I’ rolils arisiniJ ,̂,'1 ■ 
Property, Profe>-sions,
Olliues,”  the Council uoU"
inlo a C'linniittco for ihe lui’t'''-
aidcration ol tho Bill.




